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E THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
Original Application No.287 of 2024

ak Shukla S/O Sri Keshav Prasad Shukla, R/O Village Jarar,
#zirwan, Tahsil Naraini, District-Banda.

...Applicant
Versus

Shivarpan Trading Company,

....Respondent

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT on updated
action_report filed by Director General of Mines and Safety in

compliance of the order dated 08.02.2024,

I, Lavlesh Singh, S/o Shri Lochan Singh, Resident of village

Kalukuwa, Baberu Road, Tehsil and District Banda (UP), the deponent
do hereby solemnly affirm and State on oath as under :-

™z

That the deponent is the permanent resident of village
Kalukuwa, Baberu Road, Tehsil and District Banda (UP) and
Carrying on the business of minerals and having a leased area
of mining 2 acres situated at Gata no.2450 2 hectare capacity
20000 village Jarar, Tehsil Naraini, District Elslr'u:lezl1 (UP).

That the answering respondent has already filed a detailed reply
dated 06.12.2023 before this Hon'ble Tribunal in the erstwhile
original application which is numbered as 422 of 2023 and is on
record, which was segregated by this Hon'ble Tribunal and a
new number has been generated as Original Application No.287
of 2024 {Abhishek Shukla V's. Shivarpan Trading Company).

That the answering respondent after the grant of letter of intent
has applied for grant of environmental clearance by the State
Level Impact Assessment Authority (SEIAA), which was granted
on 05.06.2020 after compliance of the mandatory provision for
public hearing in which neither the complainant nor anybody has
complained regarding the allegations as leveled under the letter
petition dated 12.03.2023. A true copy of the environmental
clearance dated 05.06.2020 is being filed annexed herewith as
Annexure No.1 to this affidavit.
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That it is also worthwhile to mention herein that the answering
respondent has also been provided with a approved mining plan
as per the mandatory legal requirement and after which only, the
mining lease deed dated 14.07.2023 has been executed. The
approved mining plan itself provides for use one excavator and
6 trippers. A true copy of the approved mining plan is being
annexed herewith and marked as Annexure No. 2.

That it is worthwhile to mention herein that as per the fact finding
report dated 08.09.2023 submitted by Joint committee in
compliance of direction issued by this Hon'ble Court Hon'ble
Tribunal vide order dated 01.08.2023 no human habitation as
well as any religious place is situated near the leased area of

the answering respondent.

That it is worthwhile to mention herein that as per the fact finding
report dated 08.09.2023 submitted by Joint committee in
compliance of direction issued by this Hon'ble Court Hon'ble
Tribunal vide order dated 01.08.2023 no stone pieces were
found in agricultural field and human habitant and no wildlife
was found near the leased area of the answering respondent.

That it is relevant to submit herein that the lease deed of the
answering respondent has been given under U.P. Minor Mineral
Concession Rules, 1963 which has been superseded by the
Uttar Pradesh Minor Minerals Concession Rules, 2021 which
have been framed under the powers conferred under 15(1) of
the Mines and Minerals Regulations and Development Act,
1957.

That it is relevant to submit herein that the mining lease of the
answering respondent is a Minor Mineral which is governed by
the provisions of the Mines and Mineral Regulation and
Development Act, 1957 read with the U.P. Minor Mineral
Concession Rules, 1963 subsequently superseded by the U.P.
Minor Mineral Concession Rules, 2021,

That Rule 42(e) of the U.P. Minor Mineral Concession Rules,
2021 provides for and is enumerated below:-
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{8) ne mining operation shall be carried on at or to any point within a distance
50 shetres from any railway line except with the previous wrilten permission
of the Raiway Adminisiration concern, or from any reservoir, canal or other
public works, such as public roads and buidings or inhabied site except with
the previous writfen permission of the District Officer or any other officer
authorised by the State Govemnment in this behalf and ofherwise than in
accordance with such instructions and condifons efther general or spacial,
which may be aftached lo such permission. The said distance of 50 metres
shefl be measured in case of rafway, ressrvoir, canal or road horizontally
fram the outsr toe of the bank or the outer edge of the culting, as the case
may be, and in case of a building horizontally from plinth thereof. Provided
that the distance in the case of a village road shall be 10 meires from the

outer edge of the cutfing; and

Explanation: For the purpose of this sub-rule, the expression 'public road’,
shall mean a road which has been constructed after being artificially surfaced
as distinct from a track resulting from repeated use, and \illage road" wilf
include any track shown in the revenus record as village road;

That as per Rule 42(e) of U.P. Minor Mineral Concession Rules,
2021 there is a restriction within 50 meters of any human
habitation and as per the fact finding report dated 08.09.2023 as
well as the latest action report dated 14.03.2024 submitted by
the Director General of Mines and Safety in compliance to the
order dated 08.02.2024 no human habitation or any human
being was found residing within 50 meters.

That the answering respondent is also having a no objection
certificate from the U.P. State Pollution Board (UPPCB).

That the answering respondent is also having a Director General
of Mines and Safety permission dated 30.11.2023, it is also
worthwhile to mention here that the applicant is not using any
deep hole blasting with 4 inch holes and further no heavy earth
moving machinery (HEMM) is being used for mining operations
till date. A true copy of the DGMS Permission dated 30.11.2023
is being filed herewith and marked as Annexure No.3 to this
affidavit.

That further as per the report dated 14.03.2023, in paragraph
no.4 of the said report, provision requiring permissions of DGMs
for conducting blasting in mines:-

Permissions for conducling blasting in mines are required fo be oblained
from DGMS under the MMR 18671 in the folfowing special circumsiances:
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{f) Parmission for conducting deep hole blasting (blasting with holes more
than 3 m in depth), as required under Regulation 108{2)(b) of the MMR 1861,

(i) Permission for using explosives in non-cartridge form or for using more
than one lype of explosives (other than fuse or defonator) in the same hols
(for example use of ANFO, SMS, SME along with cast boosler), as required
under Regulation 155(1) and 162(5) of the MMR 1961, and

(tif) Parmission for blasting within danger zone of 300 m from any permanant
building or structure of permanant natfure, not befonging to the awner of the
mine, by using more than 2 kg of aggregate maximum explosive charge in aff
holes fired at one time or more than 2 kg of meximum explosive charge i
each hole where blasting /s done with delay detonators or other means and
that there is & delay of af least half a second between successive shots fired,
as required under Regufation 164(18). However, if the shortest distance from
the place of firing to any part of such building or structure is less than 50
melres, prior permission for blasting /s required fo be obfained under
Regulation 164(18) of the MMR 1961 imespective of the amount of the
charge used.

For blasting in mine under circumstances other than the above, no
permission is required fo be obtalned from DGMS under the MMR 1861
and the blasting may be carried oul in the mine by obserwing the precautfons

as prascribed under the prowsions of Regulaltions 153-170 and other
prowvisions of the MMR 1961,

In response to the above legal mandate, the answering
respondent is not using any of the blasting techniques as
mentioned in the sub-para |, Il & Ill and further the answering
respondent is only using the 1 inch hole blasting since the grant
of DGMS permission dated 23.10.2023 which is permissible and
before the grant of DGMS permission dated 23.10.2023 the
answering respondent was using manual hand broking
technique for mining operations.

That further the answering respondent has been granted
permission for deployment of heavy earth moving machinery
(HEMM) without deep hole drilling and blasting by way of
permission dated 23.03.2024 as such the answering respondent
as on date is having permission for use of heavy earth moving
machinery (HEMM). A true copy of the permission dated
23.03.2024 is being filed annexed herewith as Annexure No.4

to this affidavit.

15.  That it is worthwhile to mention herein that in compliance of the
order passed by this Hon'ble Court dated 08.02.2024 and
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updated action report was filed by the Director General of Mines
and Safety dated 14.03.2024, wherein the following remarks
have been made which has been categorically replied:-

|

Remarks

Reply by the answering
respondent

1- The sides of the opencast were not

properly benched, sloped and secured to
prevent dangers due to fall of 1193 sides.
The height of the top bench on north side
was found about 20m, which is more than
the stipulated bench height of Gm.

E- 245m Hulmenis and House, 5- 226m
Hulments and House and 25m Public
road W- 14im Hutments and House,
140m Solar Panel and 270m Old mosque
NW- 125m Hutments and House,

It is categorically replled that the answering
respondant is taking the best possible scientific and
mechanical techniques and fo reduce any human
danger the answering respondent is committed and
further the benches which are not properly made, it
is catagorically replied that the same were the lefi
overs of the earlier mining operations done by the
erstwhile lease holders.

The answering respondent assures that the mining
operations will be done in the best of techniques
and is always open to adopt the best preventive
measures in mining operation and will always
man the suggestions and directions by the

2- Impressions were observed that the
mine was balng worked with use of Heavy
Earth Moving Machineries (excavators
and tippers) without obtalning permission
from this Directorate. Mo HEMM shall be
used In the mine without obtaining
permission from this Directorate

s,
it is worthwhile to mentlon here that no heavy earth
moving machines were used by the answering
respondent and further the Impressions on the
rocky surfaces of heavy earth moving machines
may be of the earler lease holders, but the
answering respondent has not used any HEMM nor
the same has ever been found working in any of
the fact finding reports tll date. Mostly the
answaring respondent uses tractors fo ferry
minerals te the nearest crusher units for which no
heavy earth moving machine HEMM Is required.

3= The boundary of the lease/mine along

wilh Mo blasting zone was noft found

demarcatedifixed on the ground by
rmanent

The mining operation of the answering respondent
is about start and the answering respondent
undertakes to rectify defects before continuing with

4= Hutments and houses not belonging to

- the owner of the mine were found existed

't about 125m, 245m, 226m and 141m
from the north-west, easl, south and

away hutment as mentioned in the report dated
14.03.2024 it is calegorically replled herein that the
same is a shelter and a shad made of black plastic
used to shelter the tools and equipments and are
resting point for the labourers to have their food
and not even any permanent structure celling s
there.

The lease of the respondent s governed by the
UP. Minor Minerale Concession Rules, 2021
wherein as per rule 42(e) there I8 no human
habitant within 50 metars of the leased area,

6- Parsons employed In the mine were not

undergone initial or periodical medical
axamination.

The answering respondent has prepared a list of
workmen who require the Inltlal/periodical medical
examinalion and soon thosa workmen will be
medically examined by a qualifled doctor or in a
hozpltal.

B- Persons employed n the mine were not
Imparted vocational training.

That as a small mining firm, we are curmently in the
process of arranging vocational training for our
workmen. Once we have Identified a suitable
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centre, we will promptly arrange for the vocational
training of our workmen, Ensuring the safety and
wall-baing of our employees is a top priarity for us,
and we are committed to providing them with the
necassary training to excel in their roles.

16. That the answering respondent is ready to undertake any
suggestion or remedial steps as and when suggested by this
Hon'ble Tribunal or the Director General of Mines and Safety or
the U.P. Pollution Control Board or the respondents State
authority.

17.  The above report dated 14.03.2024 has also been replied by the
respondent to the DGMs by way of communication dated
10.04.2024. A true copy of the reply to DGMS dated 10.04.2024
is being filed herewith and marked as Annexure No.5 to this
affidavit.

VERIFICATION:

|, the above named deponent do verify that the content of my !'
above affidavit are true to the best of knowledge and belief and there is
nothing concealed therefrom.

Verified at Banda on this day of April, 2024.
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Pr Ek fiution Control Board
" fiut Khand, Gomti Nagar, Luckinow-226010 "
R o 1370720704, Usnail. nfioiupybisn, Webaise: o w uypb h

186688 UPPCR Banda(UTPCBROVCTOMoIVEANDA/2073 ~ Date: 15/07/2023

Tu,

M

SHIVARPAN TRADING COMPANY _ S T
Gata No. 2450, Khand No. 06, Lease Arca 2.0 Hectare, Vill. Jarar, Teh. | Application 1d-|
Narwini. BANDA, 210129 L. ... 21657625

Consalidated Consent to Operate and Authorisation hereinafter referved to as the CCA (Consolidated
Convent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
vt 1974 and wnder Section-21 of the Air (Prevention & Coatrol of Pollution) Act, 1981 "

CCA s hereby granted to SHIVARPAN TRADING COMPANY located at Gata No. 2450, Khand No.
06, | case Area 2.0 Hectare, Vill. Jarar, Teh. Naraini, BANDA, 210129. subject to the provisions of the
Water Aet, Air Act and the orders that may be made further and subject to following terms and conditions

This CCA SHIVARPAN TRADING COMPANY granted for the period from 15/07/2023 to 31/12/2027
anc vahid for manufacturing of following products.

'S |Product Quantity Unit

No

1 Building Stone 20000 Cubic Meters/Year
i&umda. Boulder,

L itti)

s ander Water(Preveation and Coatrel of Pollution) Act 1974 as amended :-
pantity of eifluent discharge (KLD) :-

" ¢ of EfMluent Quantity(KLD) | Treatment facility | Discharge point
Pomestic | LOKLD |  Septic Tank Soak Pit d

4 Treamment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
v and unim treatment as is mquired with reference Lo inﬁuem quaniity :nd quality

¥ mated by fax/phone/email with a mpnrt in this regard to be dlxpa!cbcd immediately.
- The meated efffuent shall be recycled to the maximum extent and should be reused within the premises

tor Zandening cte. Quality of the weated effluent shall meet 1o the following general and specific standurds us
presenbed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effiuent Quality Standard

SNo. Parameter ié Standard
" '%Mgt Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
s'ence 10 influent quantity and quality.In case of stoppage of functioning of STP, production has to be

oed mmediately and this Board has to be intimated by fax/phone/email with a report in this regard 1o be
| —e | = ——




dispatched immediately.

v+ The treated sewage shall be reused in gardening as far ag possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No.
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| Purameters

Standards

®

3. Conditions under Air (Prevention and Contrel of Pollution) Act -1981 as amended :-

' The applicant 5‘“_“ use following fuel and install a comprehensive control system consisting of control
cquipment as required with reference 10 generation of emissions and operale and muintain the same

continuously so as to achieve the level of pollutants to the following standards.

Alr Pollution Source Detalls
i § Ne. Air Typeof fuel| Stack no Control Hdal:l_uf %
Pollution Device ;
L o Stack
' Dust Particulate water
1 ag’mﬂun Matter sprinkling
L. nugl system and
! mining mﬁmqﬁ?ﬁ;&tﬂ&
! transportati i
h:gmiéﬂ emission.
unl
uaa‘iljilr& of ]
Stone.
(Khanda/Git
| ti/Boulder).
Emmission Quality Standards
S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air
. Standard as
E(P) Act 19886,

Tn case of stoppage of functioning of air pollution control equipment, production has to be stopped
immedijately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(1) The unit will not use any type of restricted fuel.

1ii) Noige from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :- &

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercinl| Residential Silence
Noise [evel in Area Arca Arca Zone
db(A) Leg
ot Day |Ni Day |Ni Day |Night| Day |Night
e Iil_!r: Tiﬁ Ti[é_ﬂrsg': Time | Time | Time | Time |
75 1 70 65 55 55 | 45 50 | 40
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¢ HEnvironment Statemen in Form-V
,‘m }Junnerly compliance report of the
= Lompetent Authority reserves the
©.Unit has to comply with

of Environment (Protection) Rules, 1986.

CCA, photograph of ETP/APCs/Waste Siorage Arcu.

right to change/modify/add any time any condition of this CCA.

s OA ik it lrllﬁ following SPCCH:IC & general conditions. Non compliance of any provision ol
. mmmundnn!amuwnns 0 :u: Water m:t: Air Act :fml Hazardous and Other Wastes (Management and
i I:“‘-‘-l'll] ules, 2016 will results in legal action under the aforesaid Acts and Rules,

M l:.q.. lﬂlln:dﬁ.[.] 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of

o (e B n‘vn.?lr::l ‘Uil;:f'l:t 'ﬁhﬁﬂst. Utar Pmd:sh You are directed to develop Miyawaki Forest ns

e e :m - tp: wa.upef:p.m."]' rainingSession.uspx for ensuring timely compliance of

B, ui; 1-:r U are ; rcby d'm.m.xf to submil a bank guarantee with minimum validity of one year of the

s nq a =m1 to the sun'{ n!' imtial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand

nl%) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
<omphance of this direction, your consent will be revoked by the Board,

~. 1t the Emit uses the ground water and requires the permission from SGWA/CGWA for waier abstraction

vhen the industry will have to obtain No objection certificate for abstraction of ground water, It will be the

responsibility of the industry to comply with the various conditions of the NOC obtained from the
<ompetent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least oiice in 4 three
month from the laboratory recognized by the MoEF and shall repott to the UPPCB.
2. The applicant shall however, not without the prior conseat of the Board bring into use uny new or altered
wutlet for the discharge of effluent or gases emission or sewage waste from the unit.
3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipuluted
sundiions within 30 days of receipt of this CCA. 1f at any point of time, it is found that the industry is not
vomplying with stipulated conditions or any further direction/insiruction issued by the Bourd, legal action
shall be initiated against the applicant. :
5. The applicant shall maintain good house keeping, All valves/pipes/sewer/drains etc. must be leak-proof
n. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems,
7. The industry shall provide Inspection Book at the time of inspeetion to the Board's officials. E
8. Whenever due to any accident or other unforeseca act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
10 it shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only
' J of any damage to the agriculture productivity, human habitation ete, by the operation of industry,
R-"--.- perative to stop production in the industry with immediate etfect and such information sholl be
Board's offices. The industry shall be liable o pay compensation also in such cases as decided by
pEAuthority.
Hint shall apply before the 60 days of expiry of CCA or any change in production Lypes/
agbcity/manufacturing process/capacity enhancement cic. or any change in effluent d‘.u_r.hargu

[ e Q‘Ip’ ] L E ¥ i
\ - --Il:-’l‘ﬁi‘&gﬁfd reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

L. {ay betocessary ﬂ c

-,
e
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Specifle Conditions:-

| This consent 'S vald for production of Building Stone (Khanda/Gitti/Boulder) -20000 Cu Meter/Ycar by
opene a?a-l and semi mechanized mimng in 2.0 heclare leased arca Gata No. 2450, Khand No. 06, Vill. Jarar,
Teh Narain, BANDA

\_hmnﬂ umit shall comply with the conditions of Environmental Cicarance issued by State Level
Lmaronment Impact Assessment Authority (SEIAAWide EC Identification No, EC23B001UP179452 dated
V5062022 and submil s compliance report 1o UPPCB.

i T ¢ oT Ty H i idi i
P 1T the lease agreement expires prior to 31-12.2027, then the validity of this CTO shall stand expired
simultancously with the expiry of miming lease.

4 Mimng shall be done as per EC issued by SEIAA and directions given by Mining Deparument/District
Admimsiration

5 Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

t Umt shall not withdrawal ground water for any industrial activity without obtaining necessary permission
trom UPGW A,

" The domestic efflucnt shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD,

X Unit ﬂull Tnlke waler sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Building Stone
(Khanda/Gitti/Boulder).

9. Unit should operate and maintain installed water spriokler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986,

10. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board

11. All grucks, tractors used in transportation of Building Stone (Khanda/Gitti/Boulder) shall be covered by
vanvas gheet 1o prevent dust emission,

12. Watgr will be sprayed after loading activity (if Building Stone (Khanda/Gitti/Boulder) collected could be
dry condition)

I3. The dust suppression measures like water spraying will be done on the haul roads and working areas.

4 Indystry should comply with the provisions of Hazardous and Other waste (Management & Trans
bogndapy Movement) Rules 2016. A

15, Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

16, Industry shall abide by directions given by Hon'ble Court, Hon'ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administrution for protection and safe guard of environment from time
v nme,

1 7. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Centificate (Fixed Assets+ Current
Assets - Current Liabilitics) for verification of the Consent fee payable by the industry withw 15 days. In
case CTO fee ducs then it shall be submitted to the Board immedintely.

1. Consent fees if revised, shall be payable by indusiry from the date of its applicability.

19, Industry shall comply with the relevant provisions of Environmental Laws.

20. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and afler ensuring the compliance and afler revocation of closure -:m.jle:r,
the CTO will sutomatically be effective with additional conditions mentioned in the closure revocation

vrder.
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Chicl Environmental Officer (circle-1)

Reponal Officer, UPPCB, Banda with direction to send the compliance report of CTO conditions o
Drptady syl b0

RAJENDRA o qmpan wecs

qudrterly basis.
SINGH predpre 5

BEIUNE 01 W

Chiefl Environmental Officer (circle-2)
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dustrial wastewater (workshap and wastewate’ from the ming} showa be prepenty
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ative trees and shrubs shall be carcied aut at tgy dump slopes,
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k)

THORIS LE R BY THE LESS

I, Lavlesh Singh, Prop. of M/s Shivarpan Trading Company hereby authorise :
Dr. Abdul Rahman RQP No. RQP/UPDGM/No. 004/Year 2018 to prepare the Mining
Plan Under Rule 34 (4) of Uttar Pradesh Miner Mineral (Concession) Rules, 1963 in
respect of Jarar Building stone (Khanda, Gitty, Boulder) Mine, Gata No. 2450( Khand

No. 06) over an area of 2.0 Hec situated in Village-Jarar, Tehsil-Naraini, District-

Banda (Ui.P.) I 3 ‘3} X

I request to the Director, Directorate of Geology & Mining §§eRnbwio

further correspondence regarding modification and to collect the apphiys ‘ I.

the aforesaid Mining Plan with the said recognized person on his fnllﬁwing address:

Name of RQP
Dr. Abdul Rahman

REGISTRATION NO.- RQP/UPDGM/MNo. 004/Year 2018,

Valid up to 25/11/2023 g

| Dr. ABDUL RAS G5
Aidien  ROPUPDGING. BOAYEAY 201
315 furst floor sahara shopping center near lekhraj erossing

Fiazabad road Lucknow (U.P.)}-226016
‘Phone No.:0522-407 E(_','I‘.}E}

Place: Rawda
Dalt:‘{E.andaj b 0§2019 Your’s Faithfully

L - S, - Qﬁw—’r .
. : {Laviesh SiuglgZ
Q 06
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CERTIFICATE

I. Dr. Abdul Rahman hereby certify that-

La Provisions of Mines Act. Rules and Regulations made there under have been
observed in the aforesaid Mining plan and wherever specific permissions are
required the applicant will approach the Dircctor General of Mines Safety.

2. It is further certified that the aforesaid Mining plan 1s prepared as per the
copies of the records and documents provided by applicant and information

given as per discussions held with applicant his representative.

3. Iisalso certified that the information’s furnished in the aforesaid/Miriing plan
are truc and correct to the best of my knowledge & belief i&;uhg:%%sg."ﬁt‘:
default the approval would be withdrawn.

Place: Lucknow

Date: | & 68-1019 ' Name of — RQP Dr. Abdul Rahman
REGISTRATION NO.- RQP/UPDGM/No. 004/Year 2018,
Valid up to 25/11/2023

iy, AloUL ﬁé‘@:&%‘a’é.‘-}x?-}
ROPUTDGMMS, S0UFEAR TSN
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INTRODUCTION

The lease over an area of 2.0 ha was granted to M/s Shivarpan Trading Company, Prop. Shri

Lavlesh Singh, 5/a-Shri Lochan Singh, R/o- Muhalla- Kalukuwan, Baberu Road, Tehsil &

District-Banda (UL P.) Pin Code 210001 l'lnr Building stone (Khanda, Gitty, Boulder) in Village-

Jarar. Tehsil-Naraini, District-Banda (U.P.) was submitted on e-tendering portal in the office of

District Magistrate, Banda.

District Magistrate has given its consent vide letter no. 4073/af—30, dier Rsfs

06,/03 /2019 for the exploitation of Building stone (Khanda, Gitty, B#13

10 years having praducﬁuﬂ capacity 20000cum. Copy of Consent e |

oih e
o
L 4

b ofminor mineral

Annexure No. 1, The mining plan is being submitted under rule 34 ¢

(concession) Rules 1963,

—]
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CHAPTER-1

1.0
Al

B)
<€)

)

GENERAL:

NAME OF THE LESSEE WITH COMPLETE ADDRESS;
M/s Shivarpan Trading Company,

Prap. Shri Lavlesh Singh,

Sfo-Shri Lochan Singh,

R/o- Muhalla- Kalukuwan, Baberu Road,

Tehsil & District-Banda (U.P.)

Pin Code 210001

Mo [ax & email address facilities is ﬂvqti}abh: with lessee,

STATUS OF LESSEE: Firm/Company

MINERAL, OCCURRING IN THE AREA & WHICH
Buildiag stove (Gitty, Khanda, Boulder) e
Period for which the mining lease Is granted: District Magis s Hidk
letter no. 4073RAfTT—30, ¥far RAIS 06,/03/2019 for theimay

sione (Khanda, Gitty, Boulder) for a period of 20 years.

Name of R.Q.P. preparing the mining plans:

Dr. Abdul Rahman

REGISTRATION NO.- RQP/UPDGM/No. 004/Year 2018,
WValid up to 25/11/2023

Copy of R.Q.P. registration is enclosed {(Annexnre No.3).

- ) it
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CHAPTER-2

240
{a)

LOCATION AND ACCESSIBILITY:

Dretails of arcea { with logation map):

/ e
oty ; i‘hj-.
e
Tt P o et
R
District and State:
Talula:
Villnge: _
Khasra No/Plot No./Gata No.
Lease Aves (Haet.):

Whether the area is recorded to be In
' forest (please specify whether protected,
reserved ere) Ownership/Occupaneys

Existence of public rosd / railway line, if
any nearby and approximate distance:

Latitude nnd Longitude

se hold falls in village Jarar which 1= abow
20km from Banda disirici. Lease area 15 aboul
3.5km from MDR-11BE & 12.5km from NH-76. A
diversion takes place from village Jarar hy
mettaled road & is about 0.50kms. The location
plan is enclosed as Plate No. 1)
Banda, Uttar Pradesh
Maraini
Jarar ; -
Gata No.- 2450 Khand No. 06 Copy of Khasra
Map is enclosed Annexure no. 2

2.0 Hee. ..-f U""
The land is owned w_@aﬂgﬁt & State; Gﬂ_w

has given their conse .9r‘:ﬂld‘ mp)mtaﬂm ol
khanda Boulders. The}jeas nn'.a 1: ﬁ'ug. ﬁm

v .-. ,..r-
forest land

.l

The nearest Railway Station is a1 Banda Railway
Station which is abour 18.2km toward NW
dlim:.tinrn from lease area.

The boundary pillars have been erected ot the
corpers of lease ares. The GPS reading ol all.

corner pillars is given below:
Fillar No N E
. — A 157 18" 5347 BOT217 237"
/ TA B 257 18’ 52.33° 80" 21° 44.46"
/A0 AR p c IS 1F48.49" RO 14647"
b D 2591849 517 §OSTA8T |
LR KR E 2T I8 5356 | s0I4isy
vl oug ' *’ F 357 18° 54,01 80° 21" 48.56" :
| Reg 0.2 G 25" 1% 5,80 807217 4804 i
kP DL R )}I"‘E‘E Pattern (Forest agricultural The aren exhibils stony topography. It falls under
N T te.): .
A waste land. The existing lond use pattern is piven
\ {-}F Y S below: '
i Sn T Agriculture | Forest Land | Waste land | Grazing Land |
| No. Lavil /e land (ha) (ha) (ha) (ha) |
I___iMining pits Quarry - s 0.432 z ;
i 2 !Approach Road ; - - 0.00}
i_ 3 L'?E_*LPﬁ ——— : : S
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.4 |Office, Resht Shelererc. | - g5 - - TR
|5 | Balance undisturbed land e R | Sl 1.567 DA 8 ____I
' Total - ! = 2.0 -

) Attach # general location niur.- and ‘-'H.‘i!}il}-' map ;s]:};‘l\;-'-l'.l.riz_'a.h."u boundaries and ;.-xi:\:h;g_'a:'u';i'

propased routes. 1t 1s preferred thar the area be marked on o Survey of India topographical map

ar a chdastral map or forest map as the case may be. However, it none of these are available the

ared should shown on an aceurate skelch map on a seale of 1;50000: Location map attached

showing lease (Plate No. 1)

INFRASTRUCTURAL = FACILITIES:

a)

b)

d)

€)

Ronds:

The lease hold falls in village Jarar which is about 20km [rom Banda district. Lease area is
about 3.5km from MDR-11B & 12.5km from NH-76. A diversion lakes

Jarar by mettaled road & is about 0.50kms.

Water Supply:

The people of the area are dependent on “Wells" for water. THoyjuse the e \

for agriculture and household purpose. The average water table” G i ‘f “"Ii fanges at
25-30m. below the ground level. The mining stafPworkers use waték from bore well 10 be
dug near the leasehold. ' ' .
Electrification:

The village Jarar has olectricity connection while lease area is not connected with
electricity. Surrounding 5 km village are electrified from the lease area.

Educational - Facilities:
The village Jarnr has a primary school. However, Secondary, Higher Secondary & College

educations are at Banda tows, which is 10 kin away.

Health Service:
The primary Medical Centre is at village Jarar. Govt. Hospital & Nursing homes are at
Banda lown,

Postal = Fm_:ilitiu:

L1 gl ,{I'T'?“
WS R et
The nearest post office is at Naraini-Banda. wﬁ?ﬁh@m@

Transport: %W

The area is well connected by local bus services, which connects Banda and Jarar Village,
The nearest Railway Siation is a1 Banda Railway Station which is about 18km toward NW
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CHAPTER-3

K
al

GEOLOGY AND EXPLORATION:
Briefly describe the topography & general --unlng} & local mine geology of the mineral
deposit including draining pattern.

PHYSIOGRAPHY:

The general slope of lease area is Irom NE 10 SW direction. No seasonal & perennial drainage
exists with in the lease area. Due to past mining the lease is degraded by mining pit & depth of
pit varies 2m to 4m. The highest and lowest point in the leaschold is 180.95mRL wowards NE
direction and 149.10mRL towards SW direction. The topography of lease area is shown in
Plate No. 3.

REGIONAL GEOLOGY:
The Bundelkhand Granite Gitty Complex oceupies an area of 26,000 sq. of which 11,000 sq.
km. lies in Lalitpur. Banda, Hamirpur and Banda Distl. of U, P. The granite complex in this

_region is essentiolly made of grey and pink granite rocks of granodiorite-adamellite

composgition with minor occurrences of hornblende diorite, gabbro, grey gneisses. These rocks
arg intruded by a number of quartz reels mainly trending in NE-SW and basic dykes in NW-SE
directionss. The Bundelkhand massif is overlain by rocks of Bijawar gafl' Vindhyan group
respectively. The stratigraphic order of superposition is as below: B peaecy
Deccan — Trap
Unconformity
_ Vindbayan Super Group
— - . Unconformity
Bijawar Group
Uneconformity
Bundeikhand Granite Complex
GEOLOGY OF THE AREA: '
The area is dominated by medinm to fine grained. granite boulders. It usally oceurs as boulder
concentrations dark grey in colors with porphyritic texture, Vein leis of quartz are also seen
with the deposit. The ulpi:lgcr layer shows signs of weatherings. Three joints patiern are seen with

Joints Direction | Degree |
7 305N 30
J2 240N i 60
13 118N 80

The thin seclion studies {plmimnicrl:f,rraph] shows feldspars with polysynthetic 1winning under
cross Nicolas and quariz showing spectrum of colors at different R.1., under Gypsum plate. At
few places alteration of f‘ctdspai' is noliced. The existence of aceessory minerals such as biotitic,
hornblcnde is fess. - '
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DETAILS OF EXPLORATION: Dr. AsDUL s
#l  Alrendy carvied out in the aren: RQIVPOTH, t" Wik
COmne trial pit having dimension of 3 x 5m x 5m were dug wilh in fease sirea & loter oo all
the trial pits have been converted imo mining pits.
b) Proposed to be carried out:
The entire aren is consist of stony outcrops and depth of mining pits have reached 2m to 4m
. & occurrence of Gitty, Khanda is established av the floor of pit & persists in depih,
g Therefore, no future exploration programme has been envisaged during plan period.
METHOD OF ESTIMATION OF RESERVE:
The reserve estimation hag been done by cross-sectional method. Two cross-sections at an
interval of 50m & 55m are drawn. The surfoce aveas of cross-sections are muliiplied by the
cross-sectional strike influence 1o pet the volume.

GEOLOGI CAL RJE‘.SE'R?ES:
The geological reserves estimated by cross-sectional method can be calegh ize
Proved Reserves (111): ;

considered as under proved catcgm-v
Probable Miveral Reserve (122):
A 10m zone below the proved reserve zone is considered nsthathm

Feasibility Mineral Resonrce: (211)

b Reserves blocked in bartier ultimate pit Hmit under proved mmarat reserves has been
e " considered as 211.

Pre-Feasibility Mincral Resource: (222)

L : Reserves blocked in barrier ultimate ]:ut limit umim' probable mineral reserves has been
mrm&ewd as 222,

Summmy utﬂeﬂlng:cal reserves is as below:

- —

——

3 mmmmmmm R - :
Proved Mineral Reserve ; « - 111 202645

: Probable mineral Reserve 121 & 122 139885
| B. Total Remaining Resources ~

Tk msihlhly mineral Resource 211 62700
_ j; casibility mineral resource | 21&312 54990
Ted mineral resource 33:’- - Mil

| Reserves + Resoureai' S E T ae0380

Rdhches of height & width 6m has been drain in geological sections to calculate the mineable
eserves. The area of each bench level has been calculated & multiplied by strike influence o
g&(fh:' volume. The mineable reserve is given in Table No. 2.
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Table No. |
LOGICAL RVES
MEASURED MINERAL RESOURCES (331)
Area | Area | Strike |
Ee'j:::n i cod il Volume (cum)
j (111) | (212) (m) 111 211
1-1' 2019 638 50 100950 | 31900
2-2" 1849 560 55 101695 | 30800
| _Total | | 202645 | 62700 |
INDICATED MINERAL RESOURCES (332)
Section Area Area Strike | Velume (cum}: s .‘ Ji: *h,
Line m2 m2 Influence | 0 A
: (122) | (222) {m) 122 - i
1-1' | 130§ 541 50 65250
2-2' 1357 508 55 74635
Tatal 139885
el : Table No. 2
MINEABLE RESERVES
Bench Face Width of | Heights of :
Level IEn‘i:::m} advancement | benches | benches ‘;::::;E
(mRL) - (m) (m) (n2)
174 115 35 . 6.0 6.0 24150
168 132 58 6.0 6.0 45936
162 i22 89 6.0 6.0 65143
136 116 105 6.0 60 73080
150 142 63 60 | 60 53676 |
U144 134 46 6.0 6.0 36984 |
i )38 126 35 6.0 6.0 26460 |
: : 325434
e UL RATESTE
d DI P“ D;¢t |.|5'|1
RS VORI

’_,..--""
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CHAPTER-4 Or. AoUL R
TOr TU UG W

4.0 MINING:

a) Briefly describe the existing/proposed method for developing/working the deposit with =i
design parameters:

Existing Method of mining:
It was opencast manual mine with adoption of drilling & blasting, Drilling was carried out with
32mm dia jack hammer drill rods & blasting material was explosive. The blasted material
broken by manually up 1o sized 2 & loaded into tippers manually dispatch 1o crusher plani
which is about 1.5km away from mine site. Mining was carried lhruugl'; the formation of one
bench. The height of bench was kept 3.0m widih of benches was kept 3.0m with face slope 601"
Approach road having width 5 m & gradiem 1:16 was provided (o mlmnﬁfauex from the
transportation of mineral. : %
b) Proposed method of mining: {
1t shall be opencast semi-mechanized mine. To meet required prod :
deep hole blasting shall be carried out. The blasted material will be hand§ies.
loaded into dumpers. The height & width of bench shall be kept 6m mﬁ%eﬂpyh T,
Secondary blasting with jackbammer drilling shall be carried out if required.

Indicate quantum of development &. tonnage & grade of production expected pit wide as in
table befow:

ROM Khnudh Saleable - Ore to
{ Year GTﬁﬁ“ Giltty, Boulder | Khanda, Gitty, s“: g"'lk Mui;::l overburden
" (cam) Bonider (cum) ratio
{ 1" Wil 20000 20000 Nil Nil Nil
7% Nil 20000 20000 Nil Nil Nil
E Nil 20000 20000 Nil Nil Nil i
; 4" Nil 20000 20000 Nil Nil__ . Nil i
5" Nil 20000 | 20000 Nil Nil Nil |
Total 100000 100000 1
: c) Attach Individual plans & sections: '
Ist Year:

The mining faces will open from top 1o downward and advanced lowards norih to south
irection. 20000cum quantities of Khanda, Gity, Boulder shall be exploited from beuch
L. Approach road having width 6.0m & gradient 1:16 shall be provided to connect each
faces for transportation of mineral. Face length, face advancement width, height &
tion of mineral during the year is as below:

i Level | FaceLength | Face advancement | Helght Width Volume
> finRL) () () (CON O
174 115 28.985 6.0 6.0 20000

S Total 20000

1 The layout the pit position & section a1 the end of the year is shown in Plate No. 5.
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find Year:

Buring the year, the production will be achieved through the opening & the advancement of
mining benches, Bench 174mRIL shall be flatiened & all quantities of Khanda. Gitly, Boulder
shall be exploited from bench. A new bench 168mRL shall be opened box cut like manner &
advance ip-all directions. Approach road having width 6.0m & gradient 1:16 shall be provided
o, zrfnnect each mining faces for transportation of wineral. Face length. face advimeement
Eﬂ*ﬁ-ﬁi height & exploitation of mineral during the year is as below:

: iv{"f Miench Level | Face Length i Face sdvancement l Huelght Width Volume |
AT | (mBRL) 1 {m) {m) (m) | (m) {cum) !
P [ 174 115 6.015 60 -1 60 4150 !
o [ 168 14l o T 15850 !
= L_ Tutal . i 0000 |
The layout the pit position & section at the end of the year is shown in Plate No. 5.
ird Year: oo
The mining faces will open from top 10 downward and advanced
direction. 20000cum quantities of Khanda, Gitty, Boulder shall b gexplils
168mR L, Approach road having width 6.0m & gradient 1:16 shall be firquidsth et
mining faces for transportation of mineral, Face length, face advanc
exploitation of mineral during the year is as below:
Bench Level | Face Length | Face advamcement | Height | Width | Volume
(mRL) (m) (m) (m) (m) (cum)
168 132 25,252 6.0 6.0 20000
~ Total - ] 20040
The layout the pit position & section at the end of the year is shown in Plate No. 5.
IVth Year: ’
L During the year, the production will be achieved through the opening & the advancement of

v mining benches. Bench 1 74mRL shall be ultimate pit limit & bench 168mRL shall be flattened
i & all quawmtities of Khanda, Gitly, Boulder shall be exploited from bench, A new bench
162mRL shall be opened box cut like manner & advance in all directions. Approach road
having width 6.0m & gradient 1:16 shall be provided to connect each mining faces fw
transportation of mineral. Face leagth. face advancement width, height & exploitation of
mineral during the year is as below:

nchLevel | FaceLength | Faee advancement | Helght | Width | Volume |
(mRL) (m) 0 () (m) (m) (enm)
168 132 12.736 6.0 6.0 10087
162 122 13.542 6.0 6.0 9913
Taotal 20000

The mining faces will open from 1op 1o downward and advanced towards north 1o south
dircction. 20000cum quantifies of Khanda, Ginty, Boulder shall by exploiled from bench
162mR L. Approach road having width 6.Um & gradient 1:16 shall be provided 1o conneet each
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mining fuces for transportation of mineral. Face length, face advancement width, height &
explioitation of mineral during the yenr is as below:

f Bench Lovel | Face L;ngm Face advancement | Height I Width Yolume '

|
o w | | o | e
| O T 27.322 60 1 60 f 20000
R L i L 20000

The layout the pit position & section at the end of the year is shown in Plate No. 5,

) Attach supporting composite plan & section showing pit layouts, dumps, stacks of sub
grade mineral, if any ete.
The entire lease hold is gitty out erop having no sail over, therefore generation of waste & soil
shall be nil during next five years. All quantities of Gitty. Boulder to be exploited shall be used
{for making aggregaies.

e) Iudiente rate of production when the mine fully developed & expected Jife of mine & the
vear from which effected, i

f) Attach n note farnishing a conceptual mining plan up to life of L s
niining & environmental considerations. !
CONCEPTUAL PLAN:

Time Frame of Completion of Exploration:

%, Exploration as on date: Ope pit was dug in scattered manner with in lease area & all the pits have
converted inlo mwining pits,

< Exlacatian duxing glan geriads,
The entire area is consist of stony outcrops and depth of mining pits have reached 2m to 4m &

occurrence of Building stone (Giny-Khanda, Boulder) is established at the floor of pit & persists in
depth, Therefore, no future exploration programme has been envisaged during plan period.

—

'C‘.dnneplunl Period:

e of Building stone (Gitty-Khanda, Boulder) is established at the floor of pit & persists in
) pefore, no future exploration programme has been envisaged during plan period.

nyspape & size of pit: .
e shape of pit by the end of conceptual period shall be same as the shape of area except

Conceptual Development:

The entire area is consist of siony outcrops and depth of mining piis have reached 2m 1o 4m &
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Mining will be by opencast semi-mechanized mines confined within ultimate pit limit. Road. habiiation

eic. will require diversion from mining area for the safety of workings. Details area as follows:

The geometry of pil as on date, at the end of plan period & at the end of concepiual period is as below;

EA pod Pitho [ Pitdimension | Shape |
L Asondate | Pitl 72m x 60m % 2m 10 4m | Illiptical !
| Al ihe end of plan period _ 135mxS58mx 180 | Rectuangle '"i
H ."u the end of conceptual Peripd 170m x 90m x 42m | Rectangle !

i} Plan period: One pit will be developed during plan & dimension of pit will be | 33m long. 58m
wide & 18m deep. The depth of will be confirming to 162mRL. The height of benches shall be
kept 6.0 m. width of benches shall be kept 6.0m & slope of fences shall be kepi 70 deg,

100000cum of Building stone Gitty-Khanda, Boulder shall be gencrated dun,

| e e

i Conceptual poriod: One pi wil be déveloped during conce 3 heffod

: = shall be kept 70 deg. g
- kit L3 gt o
Anticipated life of mine fﬁ:ﬂ-'?g"’w o
It is an existing mine & mine has been fully developed. The total mineable reserves are
R 325434cum & with proposed rate of production of 20000¢um of Building stone (Gitty-Khanda,
: Boulder) at the end of fifth year. the expected life of mine comes out 16years.
¢ Yaste Managemeni:

As stated earlier that entire lease area consists of gitty out crops & further persists in depth. All

the quantities of gity to be exploited shall be send to crusher-plant out side the area. Therefore

generation of waste shall be nil & no proposal has been envisaged for its separate dumping.

¢ Revlnmation/Rehnbilitation:
i The mined out area & reclamation / rehabilitation as on date, at the end of plan period & at the
= end of conceptual period is as below.
(
i uantities of waste
e Aresa brolen Area bacldilling oant ; i
A (ha) rehabilitation (ha) & baan
y - backfilling (cum)
o As on date 0.432 Nil Nl
| X §  Endof plan period 0.783 Nil Nil
. e 2D T R e e i e e i, S i e e —— S L SR N S
| WP p \‘;Em’] ol conceplual period 1.53 NEI_ ) __I:Iil ]
L f.f, _f'?_ - [As stated earlier that total lease area consists of gitty, boulders outerops & all quantities of
ﬁ'\; o e - >4 Giuy. boulder to be exploited shall be used for making aggregates. Therefore no waste shail be
%"h"*«,._m___,x" senerated & no such propusal bas been envisaged for rehabilitation of benches during plan
{ period & at the end of conceptual period shall be loft open 10 accumulate rain waler & program.
-
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B Pisiculiure Economics was alse worked out for use of land to provide water bodies v/s forming
I"'BQL- s as below,

The data coilected is presented below:

The yield of dhan per hectare or unirrigated Yand per amum 2500 1o 3000 kg
Rs. 19500 -max.
Rs. 500 ke, max.
G730/~ max,

Rs. 26250/- max.

The average value as per present rate at Rs. 6,.530/K g,
The yield of wheat per ha. OF irrigated land per annum
The averape value as per present rate of Re. 4.50kg.

Considering that both the crop are obtained, annuzl earning per ha. :

In case of pisiculture is undertaken then about 5000 finger lings (FRY) uﬁn be put in | ha, Of

water body which will yield about 500 to 600 kg. in about 6 months time. A figure of 1000 kg.

per ha per.year can safely be assumed. This will fetch 8 minimum of Rs, 1,00,000/- Hence with

the de-.-clapmml of pisiculture ubuul 2.010 3.0 lac par annum can be expecledql;;- view of the
,,'x

4.6  Post Mining Land use
The land use at present, at the end of plan period & at the end of cofic
betow:
At the end of
Sk At present | Al the end of plan :
Head conceptual period
No N (ha) period (ha) of misie (ha.)
a) | Tolal area excavated (broken) 0.432 0.783 .53 |
b) | Area fully mined out Nil Nil 1.53 Il
) | Arca fully rehabilitated by RS s i
pisiculture G il H'Eu..__,-m; ]
d) | Area rehabilitated by - : 3 i .
afforestation ! il . i ;
. Mining will be donc-unto 162mRL. After completion of mining the outer periphery of mining
L pit shall be fenced, During plan period & by the end of conceptual period no waste shall be
L generated. All quantities of Gitty to be exploited shall be used for making aggregates.
¢ Therefore it is not possible to rehabilitate the mined out benches. The mined out pit shall
; remain open & rain water will accumulate in the pits. A water body in the area will be boon 1o
LY
local people for improving their life style.
" 11 Dump aren: |
L5 Head T At present "1 At the end of Plan | At the end of mltcupma }
i (hw) | period {(hn) period of mine (bn.) |
a) area under dump Wil il il i
under active dump il Nil Nil = |
ara fully rehabilitated NI Nil - e ‘
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plan period the dump shall be removed & it shall be speead over the haul roads for the

maimenance of roads.

m

Others:

'Sl
i No
|

e |

]_,

Head | Atpresent | At the end of Plan | Af the end of conceptunl

. {ha) period (ha) period of mine (ha.)

1

-

Area under mineral stack Nil i) Nil

b)

Ares under road 0,001 Nil Nil

L S B R e e e e 'I

!

)

Area under green belt Nil 0.05
{ ie. plantation on area other
then dump & backfilled area

(&) .

i)

i)

i)

Coneeptual Plan & section is shown in Plate No.6
Open Cast Mines: :

Describe briefly giving salient feﬂum of the mode of working (mechanised, semi
mechanised, manual);

It will be an opencast semi-mechanized mine. The loading of mingrals

manually. Mining shall be carried out from top 1o down ward thog _;.=:
The height of benches shall be kept 6m. width 6m with face sl i
width 6m & gradient 1:16 shall be provided 1o join the mining '

Describe briefly the lnyout of mine working, layout mine faces :" I-'
overburdenfwaste. ; . :
Mining faces shall be opened from top to down word. It will be advance from north to south

_ direction & oriemation of faces shalt be east-west direction. Approach road shall be produced
to cach mining faces for transportation of mineral. No wasie shall be generated during plan

pertod therefore no proposed has been for its separate staking.
Extent of mechanization: '
The requirermnent of mining equipment for next 5 years is caloulated as below:

The maximum level of annual production planned = 20000 cum or 50000 tonnes (assuming

bulk density of Giny, Khanda, Boulder 2.5) production required assuming 300 working days
) =50000/300= [67MT

el © meet (he required production deep hole drilling with wagon drill shall be carried aut. |

Nos. Dia of hole Size/capaclty ~ Make Mative
{m) power

1 MN.A MAbowve 360 cfm =do- Diesel

:
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T R e Compressor
Excavator:

The Applicant shall be deployed required number of tippers on hire basis.

Loading capacity of excavator - IMoamx 2.5

Per shift - 930 1onnes

Operating shifi per day - 930 x 1 =930 tonnes

No. of operating days per apnum - 300

Annual loading capacity of excavator - 300 x 930 = 279000 tonnes = 2.79 lac tonnes
Maximum Gitty to be handle per annum - 50000 tonnes or 0.50 Lac fonnes

Therefore no of excavalor required for handling the Gitty, Boulder
= 0.50/2.79 = 0.17 Say = 1
Requirement of Excavator: is tabulated as below: '

E Type MNos e Ko . Make/model | Motive/Diesel
i a i

! capacity | Height | Length o

E Excavator | 1 | 1M3 2220M | 5582M | 851L&T | 70-80lrs'day ,1

_Rm_qulmmmt of ippers (7 tonners):

Requirement of tippers for the transpeort of Gitty, Boulder from mi

follows: '
1] To & fro journey time: from mine area to stack yard.

To & fro journey on 2.0 Km. mine road @ 10 Km/hr
i) Cyele time of Tippers

|
-—
L

Scooping and waiting . B 2 min.
Manual lr:miiing- - - - 30 min. .
To & fro journey ; = 12 min. /
Turning and unloading -  2min o
Therefore total cycle time , = 460min "SGR
. : IR Crat T
Requirement of Tippers: . w‘a@g‘
Gitty to be iransported per day = 167 MT
Cycle time of Tippers = 46.0 min.
Therelore round trips per Tipper per hour = 167/46 = 3.6 Say = 4
Avergge loacl carvied per round trip = TxJ=5
e | herelore average nal;rying capacily per Tippers per shifi.
i tore number of Tippers = 167/35 = 4.7 80v= 3
dumpers @ 25% = 5x025=125
total requirement of Tippers = 5+1.25=625
Say = 6 Tippers.
of dumpers is tabulated as below: :
Nos. Sizefcapacily Mike Motive power

6 “Tionnes 407 Tata Diesel
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CHAPTER - 5

340 Drilling:
Drilling of vertical holes is proposed for extraction of rock 10 control the problem of toes, a
provision of 10% sub-grade drilling has been made. Blasting is required to dislodge sand stone
rock.

The diameter of blast holes is generally governed by the beneh height, The larger the
diameter of the hole, the more will be the burden and spacing, which in turn will yield bigger
sizc boulders in 1he blasted mass. If the shovel size is already fixed, as is ihe case in this mine,
and the boulders are too big for the shovel to load, secondary drilling and blasting for reducing
the size of such boulder will have 10 be increased. On the contrary, the smaller the hole
diameter, lesser would be the burden and spacing of boles which means more meterage of
drilling for the same excavation, Amﬂrtijnglyl for the 6m high benches adopted of drilling for
the same cxcavation. Accordingly for the 6m high benches adopied for this mine, the dinmeier
of blast holes is proposed 100 mm. '

The requirement of drills has been calculated as follows:
A) Stone Production: : ;
i) Yield per hole with a burden and spacing of4m x 3m
bench height 6m. and sp. gr of rock 2.5 in tonnes Ao,
ii)  Rock mass blasied per day (Considering 300 working mmmm’:r% 16TMT

days in a vear) .
iil)  insitu rock to be blasted per day for 167 tone production - 167 0.85=142 ronnes
_ w859 recovery, in tonnes
iy}  Length of cach hélg with a sub-grade drilling of 0.6m : , 6.6m
v}  Therefore meterage required lo be drilled per shift .k 6.6 m
vi)  Assuming 10% exira drilling for tacking the toes total 6.6 x L.1=7.26m Say 7m
meterage o be drilled per s!ﬁﬂ
vii) Expected performance of wogon drill in effective § 25 m.
hours per shift
viii) Therefore number u-i' drills ruqmred for required 7/25~= (.28
- praduction
. ix)  Keeping in view the location of the mine and climatic  : 0.28 x1.25 =035

conditions, 25% stand by units have been proposed Say=| Mo.
. e tota] drills required o
T&q{?@ drills have been provided including one stand-by uni

?\R\,E':I} ]"1'-
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CHAPTER-6

(iX1}

a)

b)

)

MINE DRAINAGE:
likely depth of water table based on observations from nearby wells and water bodics:

One dug well is situated about 1,5m aerial distance towards south west of lease area in crusher
side, The top level of the well is 157mRL & water table encountered in the well is about 30 m.
deep and the expecied depth of water table in the region is about 127mRL. During summers the
waler table further goes down about 3.0m. and depth of water table will be about 124mRl. In
winters. the water table goes down about 2.0m. and expected depth of water level is abeut 125
mRL During rainy season the water level further rises abour 2.0 m. and depth of water icvel is
about 129miL.

Working expected to hr. 35m above the water table during first five years. I}urmg [irsi I' ive
years, the mine working will be confined up 10 162mRL, Water table wil noPpe.iniére
mining operations. ;

Quannﬁ and quality of water likely to be encountered, the pn

.I'"

. The mining operations will be limited in the upper levels & the lowest bmch will be formed at

162mRL. hence water table will be not be encountered by mining activities during [irst five
years.
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CHAPTER-7T & 8

7.0
n

b)

c)

8.0

STACKING OF MINERAL REJECTS AND DISPOSAL OF WASTE:

Indicate briefly the nature and quantity of top seil, everburden/waste and mineral
rejects likely to be generated during the next five years:

As stated earlier. there is no overburden with in lease area. Mining has been proposed for
the explaitation of Gitty boulders, therefore waste, sub grade mineral rejects shall not e

generated during course of mining.
Land chosen for disposal of waste with proposed justification.

No waste or top soul shall be generated during mining activities; therefore no propasal is
given for separate stacking of 1op soil & waste material.
Attach a note indicating the manner of disposal, and configuration, sequence of build

up of dumps along with the proposals for the stacking of sub-grade ore, to be
indicated item wise. o

The entire lease area is barren hilly terrain having no soil cover / T i
waste shall not be generated due to mining operations therefore dis ak dpdf £
of build of dumps shall not arise during first five years period. '

USE OF MINERAL:

The Gitty will be used for making the aggregates. The Gitty of lease area is hard, medium
to coarse grained greyish in color & porphyritic texture.
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CHAPTER-

9

4.0 OTHER:

%)

Yh)

Site Services
The following sile services will be provided:

] (Mfice
i) Drinking water shed
iii) Rest shelrer
iv) First Aid Centre
v) Store
Employment Potential

The mine manager cum mining engineer should a graduate mining engineer holding at least
second class manager's certificate, The mate-cum-blaster should hold mining mate certificate

of competency.

Thus eategory-wise eniployments will be as below:
Mines manager/mining engineer (Full time)
Mines mate / Blaster '
Skilled:

Drrivers

Supervisor

Time Keeper ;

Office Assistant/Dispaich Supervisor
Semiskilled:

Compressor operator

Wagon Drill operator

Uneskilled:

Piece rated workers

Total:

i 18
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CHAPTER-10

{ER |
n}

b}

¢)

'.”

o)

MINERAL PROCESSING:
If processing / beneficiation of the ore or minerals mined is planned to be conducted on

site or adjacent to the extraction area, briefly describe the mature of the processing /
beneficiation. This should indicate size and grade of feed material and concentrate
(finished marketable product),

The entire Tese aren consists of Gitty terrain there fore, no beneficiation of mineral processing

will required for Gitry.

Explain the disposal method for tailing or waste from the processing plamt (quantity and
quality of tagilings proposed to be discharged, size and capacity of tailing pond, toxic
effect of such tailing, if any, with process adopted to neutralise any such effect before their
disposal and dealing of excess water from the tailing dam)

As stated above that no beneficiation is required therefore no taili
processing plant will be undertaken, '

",

A flow sheet or schematic dingram of the processing .mmmw

Iy w h
No beneficiation studies will be carred oul therefore no flow sheet of processingprocess is -
attached.

Specify guantity and type of chewmicals to be used in the processing plant.

No chemicals will required.

Specify quantity and type of chemicals to be stored-on site / plant.

No chemical will be stored on the site / plant.

Indicate quantity (cu.m.per day) of water required for mining and processing and soarces
of supply or water. Disposal of water and extent of recycling.

No water is required for mining and processing hence no disposal of w
recycling is required. :

19
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CHAPTER-11 w2 1
i “
_E‘;T ¥ tﬁ"’; pisty {,1,
I, ENVIRONMENTAL MANAGEMENT PLAN: R
£1) Attach o note om the status of base line information with regard to the following:
in Land Use:
The existing land use ol the area is almost hundred percent waste land.
The existing land use is given in tabular form: a4
St Yianiling ‘| Agriculture | Forest | Wasteland |  Grazing
| No. P land (ha) |Land (ha) | (bha) | Land (ha) |
8 Mining pits Quary £ty = | 0.432 | i _....1:
2 | Approach Road : - 0.001 B
3 |Dumps - = ! 2 AR B
4 Office, Reslu Shelter etc. - - i T -
S Balance undisturbed land - - 1.567 i =" ]
Total - - 2.0 -
With in § km. area, about 40% of land is usar.i for agricultural purposes. The agriculture ﬁciﬂs
nre about 30 to 40 mis, away from the workings,
(II)  Water Regime:; : : T
There is no perennial water body in the area. Water table looses i / 1 ggikhand
region due to great depth. The depth of water table is about hj‘m-l-- Serduid level,
The shear zone which allow the flow of water in the sub surfate | when
tapped in wells, hand pumps & wwbe wells provide sufficient wa The stream
. " in the neighborhood are small & seasonal which join the Pahuy
i (iii) Flora and Fauna: :
Shrubs of Karaunda arc found in with in the area. Vegetation and wild life arc quite scanty.
Trees of Neem, Mahua, Jamun, Mango & Pipal ete. are found only in and around the villages or
in agriculture ficlds. Cows. horses, donkeys, goats. sheep and buffalows are kept for house hold
requirenaents. Wild life comprises of rabbits, Syvirrels, foxes, snakes, and lizard. Fishes. turtle,
and crabs form aquatic Jife which ocour wiil in a radius of 5 km. Low schrubs and bushes grow
£ on barren rocky areas of the applied area. No wild life is found with in the applied area.
? {iv)  Quality of amblient air noise level and water:
1' T

/’.

| Ty
\-....—-*
b

£ \\\ O7 iy, The proposed site is located in the remote arca having a clean atmosphere. Therefore the quality
S '*"}'&*Br;ambiam air will be as good as heaven. SPM. SO,. NOX. will be either below permissible

Ao limits-or close (o treshold limits. Similarly ambient noise level iz as low as of any standard

"l‘ht.z permissible limit of SPM, 502, & NOX and air quality was observed within the lease hold
is given below:

Parameter ‘Promu ﬁnled limit__ | Present within the lease hold i

S:PM Sﬂl];l;’m 220 }.tsf_l‘l' E

- SO, 120 JLlE’m 30 i"ﬂm |

.. NOX 120 pg/m’ 18 po/m’ i
20




(v}

vi)

g

The water quality will not be effected as mining is restricted to above ground level. Drinking

water is being taken from the hand pumps, which is siru rea, Number of

hand pumps are dug in the villages.

Climatic Conditions:
a) Temperature:

Tropical climate with hot summers, temperatures ranging between 320¢ to even more

than 47UC. The winters are cool, recording a drop in temperature from around 12 deg.
C 1o as low as Sdeg C.
b) Rainfall: :

" Disrict Banda receives annual rainfall is about 786mm. The maximum rainfal
received during monsoon peciod was June to mid September. The maximum rainfall
varies from 500mm. to 550mm. The lowest rainfall was received during the month of
Mavember-December.

¢)  Humidity: _
The maximum and minimum humidity in moming is 98
and May and in the evening 96 and 25 in the month of _
d) Wind Velocity :
The wind velocity 1.6 10 11.3km per Hours

' .-:..I::.. ug-um-

Human Settlement:

' Human settlements are distributed in fringes of buffer zone. The inhabitants belong 10 all the

four castes. The local inhabitants are bundels, who speak in bundeli and are farmers. The main
occupation in 5 km. buffer zone is farming and mining. The agriculture alone does not appear
to be sufficient to sustain the population. Poor literacy conditions prevail in the surrounding of
lease area & condition of literacy is more pathetic in females. Older generation wear Dhoti
Kurta while ywnger generation is adopting dresses like pant, shirts ete. The villngers collect
the “MAHUA™ and sell it to the market while part of the quantity is used for making country

ltural remains the main occupation in this area. Study reveals that within 5Km. radius of

fegge Bach, T0% 1o 853% population is engaged in apriculture. Percentrge of females engaged in

./ _agrigulture is higher than males.

o U '-.'\',,- :
% a -P- r\-“_, g

4

“Disparity in agriculwural land holding is Jess. Bui yield of agriculiural produce is very poor 1o

stistain the available hands, Consequently problem of unemployment and Jrustration amongsi

voutls can be noticed in the area. The vield ol crops is as below:

Rice 3 20 Kg Per Acre
Wheat 3 700 Kg per Acre

bt
e



78

Gram ' S00 Kg per Acre for Braaigt 7 g
Arha : 400 g por Acre Al UPEGMMNe, Bh L e
Sovabean M0 Kz per Acre

(vif}  Public building, places of worship and monuments:
None of the above importam features are within the lease hold or in close proximily of lease
hiold.

(viii) Does area (partly or fully) falls under notified area under water (Prevention & control of
Pollution) Act 1974:
The Jease hold has not been notified under water (Prevention & control of pollution) Aet 1974,

(b) Attach an Environmental impact Assessment statement describing the impact of mining
and beneficiation on the following over the next five years.
M Land use; :
The area likely to be degraded due to quarrying, pitting & roads:

The impact on the land form or Physiograpby will be limiled to,
The land scape and land uge will under go a radical change due (g
during next five years is limited as benches will be formed
Besides these benehes, roads will also mndnfy the Physiography.

The impact on land use will also be limited, The various mudlﬁcatmn dtie (e muung allied &
aclivities during next five years is given below:

Activity Aren Occupied (Ha.) At the end of conceptun}
During next flye years period
3 Mining and Existing pits 0.783 1.53
4 Waste dumps ; Nil : Nil
A Road Nil Nil
i : Infrastructure facilities Nil Nil
: Afforestation : ' . Nil ; Nil
3 Balance undisturbed land 1.247 . 0.47
£ . Total ; 2.0 2.0
Afr Quality: :

t has already been explained that mining will be in a very small scale with limited drilling and

ess than 220 micrograme per meter cube, Considering the Semi-mechanized uperation for

ight five years. if safely believed that SPM content will seldom exceed 250 microgramme per
or cube. However, if required. water sprinkling on dry months may be undertaken on the
. Iaul road where the maximum traffic will be observed,

Water Quality

It has already been mentioned that water table does not have any relevance in Bundelkhand
terrdiin. The water table in this avea is found in the shear zone and is about 30 m. below the
'; ground _lﬁﬁ. The working during next five years is confined in the already broken area hence
no impact on water quality will be observed.

22
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(vi)  Noise Level: 14, W RE e 1

'F{J“ LII -.I ., L |"'
It has been explained earlier that pmpn:ﬁ ﬁI""]'H?nrhl’fifﬂla., 'i:.i]"nxmm cast semimechanised. Drilling.
blasting, excavaior and other equipment even vehicular wansport will be applied for limited

tinie. Therefore noise level too will not show any significant increase.

(v) Vibration level:
It has been mentioned that limited amount of Jack hammer drilling, blasting will be used
therefore, no incrense in vibration level is envisaged.

{vi} Water Regime:
The mining is in a small area. There is no perennial drainage within the area therefore no
significant impact on surface water will be made, However due 10 excavation some changes in
base fow. may occur but then it has been proposed that mining will be done in already
excavated areas so that it will not touch the water regime.

(viil)  Socio-Economics:
Though employment potential is not very high but whatever employment wﬂl be guumm:d will
be available to surrounding. It has been mentioned that there is a segpfispial ;
it this region for the need of livelihood. any attempt of genegh
impma.nt contribution to this area and should be welcomed. Thegdativity willF
indirect employment by way of shopkeepers, dliabas and truck driveraetord " #

~(viii)  Historical Monuments ete.:
No historical monuments exist surrounding the lease hold.

{e}. Attach an Environmental Management Plant supported by appropriate plans and

sections dealing the time bound action proposed to be taken with sequence and timing in .

' the following arens (or diagram should be added).
- Temporary storage and utilisation top soil :

Mining during shall be undu.r taken in rocky terrain having no so0il cover geoeration of top soil
L shall be nil & no proposal has been given for separate stacking of soil.

: 1. Year wise proposal for reclamation of land affected by abandoned quarries and allied
mining activities during next five years period:

During next five years, benches will reach the ultimate pit limit, The eatire lease area is devoid
of soil cover or waste material. The total exploited Gitty, boulder shall be transported to crusher
plont of making aggregates iherefore no waste shall be generated. Therefore il shall not be
feasible io rehabilitate the benches by plantation.

amme of afforestation yearwise for the initial five years Indicating number of plants.
me of species, afforested under different areas in Ha.
me of Afforestation:

he. area is marked by large exposure of waste land. 10 samplings of local species shall be
i i ench year within 7.5m strip.

rolwsta (sal) and tactone grandis (teak) may also be recmnmaudcd Mangifera ml:hm {Aam).
Emblica officinalis (Anwala), Aegle marmerlos (Ibei), Planting should be dooe in large sized
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S em w90 cm, due in advance and filled abow 57 davs before planting. The planiation raised
earlier should be carefully maintained. Moralities should be replaced by fresh planiing.

Paost Plantation Care:

Following precaution to be undertaken for survival of plants:

i) The samplings will be undertaken for survival of plants.
i) Plants will be taken care by applying fertilizers and proper wedding etc.

i) Healthy tree spiecies will be recommends for 1'.-lantali;1n.

iv)  Fatal saplings will be replaced with new healthy saplings.

V) Every mp.iings will be covered by tree puard to avoid damage through caitle grazing,
vi) A Garduer or mazdoor should be employed for care.

vii} Necessary arrangement will be provided for watering tree species planted at different
parts.

4, Stabilisation and vegetation of dumps along with interbury ; it year
wise for initial five years: ;%’
The entire lease area ig Gitty, boulder out crops having no wa.stk F wasie

during next five years shall be nil & no proposal has bamcnvuagndﬁ;!- TS s V4
5. Measures to Control erosion/sedimentation of water courses:
i No drainage of water course will be disturbed due to mining. The lease area consists of Gitty,
i -~ "boulder out crops & rain ‘water will accunmlate in the mining pits which shall be dumped out.
f As Giuy. boulder is hard rock therefore erosion/sedimention along water courses will not arisc.
e 6.  Treatment and disposalof water from mine: |
It has ahﬁdy been mentioned that waler table does nol have any relevance in Bundelkhand
platean doe 1o its great depth therefore treatment and dispesal will not be coneern in the mine.
¥ Measurcs for mining adverse effects on water regime:

I hws alveady been stated that mining will not imterfere with the surface and underground water
however 10 take care of eventualities.

“H==e, Protective measures for ground vibration/air blast cnused by blasting:
( R }' proposed method of mining is semi-mechanized open cast with limited amount of

dre for protecting historical Monuments and for rehabilitation of human settlement
i be disturbed due to mining activity:

~ Zfic scale of operation is limited with 90% local employment. Hence some benefit to the local
~ community will oceur on this aspect, Besides the direct employment, indirect employment will

include tractor owners, truck drivers. shop keepers dhaba walas etc.
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PROGRESSIVE MINE CLOSURE PLAN

i Introduction:
aj Mame of Lessee: M Shivarpsn Trading Company, -
Prop. Shri Laviesh Singh.
S'o-5hri Lochan Singh,
o= Muhabla- Kalukuwan, Baberu Road.
Tebsil & District-Banda (U.P.)
Pin Code 210001
No Fax & email address facilities is available with fessec
f¥) status of Lessee: : Fimycompany
¢} Location: The lease hold falls in village ) arar hich is about 20kin
{rom Banda disirice. Lease ar 15 ahmut 3k from MDR
& 12.5km from NH-7 ,A dﬁwﬂl?tw plar.'t.:‘ tronn
village larar by mettaled i\'{ﬂd & is abaut 0. Sll'kmq (he
location plan is enclosed as-uPlute l"h:h 1 o o |
F i ' a ) S
d)  Extent of Lease arenr 2.0Hec. f_"" A0 -_'-‘1.{_"'-"'5*.?5
c) Type of lense nrea: The land applied lor mining lease waste land.
Nt Land use Pattern: ' The area exhibits stony topography. It falls onder waste
land. The exisling land use patter is given helow:
Sr. taib o Agriculture |  Forest Waste | Grazing |
No. land (ha) | Land (ha) | land (ha) | Land (ha)
R T T SR R - - ]
2 | Appronch Road RN T plizaii}
A L N SO : 2 R ¥
4 Office, Resht Shelrer etc. | - . : S
5 1 Balance undisiurbed land N 4 1.367 B
' G 2T IR T . TR S

.1 Itmsun'.t for Closure:
It is an existing mining lease 51|*em.nlI;-,. o specilic reasons have been observed fur the -:hv-..uu M

mining operation. The progressive made fo meel out the statutory requirement under rule 34 (6} &
73 of amended UP Minor Mineral (Concession) Rule 1963,

= '?..’ﬂuhalla-llinlu'ﬁmwau. Babero Road.
Tehsit & District-Banda (LLP.)

Pin Code 21000)
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No Fax & email address facilities is available with Jessee.
Name, address & Registration No of R.Q.P.:
Dr. Abdul Rahman
REGISTRATION NO.- RQP/UPDGM/Na. 004/Y ear 2018,
Valid up to 25/11/2023
Name of the exceuting agency: .
The lessee himsell shall execute the provisions of mine closure plan. Presently no decision has been
taken in this regard to closure of mine. Therefare copy of resolution of the executing agency has not
been given,
Mine Description:
Gealogy:
PHYSIOGRAPIIY: :
The general slope of lease area is from NE to SW direction. No

149.10mR L towards B‘Wdire:tim The topography of lease ares is shown in Ph

Mining Method:

1t shall be opencasl semi- mechanized mine. To meet required pmd:mmmgm drilling with deep
hole Elllllﬁni shall be carried out. The blasted material will be handelled with excavator & loaded
into dumpers. The height & width- of bench shall be kept 6m with face slopes 70°. Secondary
blasting with jackhammer drilling shall be carried out if required.

Mineral Bepeficiation:

No mineral b&mﬁcialiun will be under taken for next five years. The Building stone (Khanda, Gity,

Bouider) produced from mim:' shll be transported 1o crusherplant for making aggregales.

Review of implementntion of mining plan / scheme of mining including thm years prugreusiw
closure p!nu up to the final closure of mine:

Mining plan of the area und.u- reference is yel to be approved; it is tha‘afm premature 1o make any
comments about review of tmplemﬂnaim
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d.0 Closure Plan;
4.1 Mined out lnnd:

The mining has been proposed from top to downward. Mining faces will advance fiom west 1o cast
direction. The height of benches will be kept 6.0m, width of benches shall be kept 6.0m. slope of
mining faces will be kept 70 deg. and the over all slope of the pit will be kept 45dep

The proposals of mined out Jand & rehabilitated during next five years is given below:

(a) Mined out land

S1.No. Activities Arca(ha) 1
3 Area already broken up i 0.432
e Area already backfilled - Ll
¥ Area already reclaimed - J
(b) :
SL No. Activities
i L Additional Area proposed tc- be bmksn up during.
o : next 5 years
' 2, Additional area proposed to be backfilled
3. Additional Area proposed to be reclaimed/
o ; rehabilitated
(c): . :
S1.No. Activities
1. Arca already occupied by dump
2. Additional area o be covereéd by dumps:
i) Top soil Stack
i) Waste dump
3 Dumpumhhemwﬁbymmwmmm
: (OF
51L.No. ; Activities Arca(ha)
L oy Area already covered under plantation -
K 2 Area propased to be covered under plantation during .
next 5 years
L. Within the lease hold 0.05
{ Out side area o

4.2,  Water Quality Management:

{ Mo surface or ground waler bodies exists within the area. The mining is being carried oul in upper
e Ve, The problem of ground water pumping will not be there. Ouly rain water will have to be

elised in such 4 way il does nol carry suspension to natural streains. However waler qualu:.r

oring shall be carried out periodically from MP Polhwtion Comtrol Board or from any NABL
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However, proposal have been furnished for Lhe protection of siliation, sedimentation ete. during
heavy showers. 150m. long toe wall having width 1.0m. and height 1.0m will be made along the
slope of waste dump. The toe walls will avoid the wash off the material during inlermitient rains.
Further no significant impact on water quality is anticipated as material exposed will be Sandstone,
Gitty-kbanda which is feebly reacts with water. Even if reaction takes place it gives increased
temporary hardness. :

Hydro geological Study: In general, the ground water occurs at depth of 30m below the ground
level. Water table aquifer in the area is unconfined & is controlled by the joints, fractures and shear

zone. Hydro geological studies of the arca has not been carried out.

The water balance Chare: The fnining operations do not require water, excepl watering the planted
areas and for the workforce employed al the mine site.

For these purpose approximately 5 KL iﬁutuf day will be consumed at thio aregt®”

Alr Quality Management: .
Though, no air sample for ascertaining the air quality has been drawn. But!

¥
L=
'!.1.. 1

that air quality of the region can be considered normal, because the region g

pollute the air. However air monitoring: shall be carried out once in a season .r.*. flell of
months to assess the air quality with in the area.

It has already been explained that mining shail be carried out manually with limited account of
drilling and blasting. One of the most crucial elements for air pollution is vehicular ranspon. Due
limited movement tippers, air quality will not undergo any significant change. It is proposal that
water sprinkling on approach road shall hé carried out two times a day during dry spell of months to
supress the dust during vehicalar movement. '

No chemical or toxic effluents are made/ discharged in the area during mining operations. Therefore.
question of air pollution does not arise,

Waste Management:

No waste shall be generated during course of mining. All quantities of Sandstone, Gitty-khanda shall
be used for making agygregate therefore no such proposal has been envisaged for waste dump
management,

~ Top Soil Managemennt:

Due to the past mining the entire lease area has been degraded by mining & allied activities, During
plan period mining shall be carried owt in degraded land only therefore top soil shall not be
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Neither any chemical or toxic efilluents will be discharged from the mine nor will any toxic
substances be utilized in the mining or allied activities. Therefore there is no question of tiling dam
management,

Infeastructare:

No infrastructure facilities like acrial ropeway, conveyor belts, building & structure, water treatment
plant, transpont & water supply sources are present with in the lease area. Therefore no utilization &
their physical stability & maintenance will be required. Also no infrastructure facilities like
telephone line, water pipe line, sewer line, gas pipe line, electrical cables, culvert, bridges are not
existing with in the lease area. So question does not arise for their restoration. The approach road
passed with in the lease area & lessee shall maintain it during PMCP period.

Disposal of Mining Machinery:
}t will be an opencast semi-mechanized mine with adoption of drilling & blasting. The broken pieces
of drill rods and break down paris of jack hammer and compressors will be disposed off. This is

existing mine & their is no question of disposal of mining machineries at this stage.

Safety and Security:
The haul roads will be provided 10 open the mining faces, The maintenangtdt Mo
under taken periodically. Following provisions will be made. ' F 3

X
i} Helmets to nll workers will be provided. ' zi’a i “L,.... ' ﬁ&
il - Disposable respirators, will be provided to all those working in d:}nﬂs!’hqrm wﬁn’ﬁhl
: concentration is very heighi.
iii) One pair of safety shoes will be provided to all the workers.
iv) . Safety belis will be provided 10 all those warking at height.
¥)  Waming boards & working hours shall be displaced at congpicuous places.
vi) Thafuﬁﬂbnonﬂmmbf:ﬁiﬁawhiuh-wiﬁhvnmul-gm&mlmdeundm
_supervision of one chowkidar.
At experience permit manager/Mines Foreman will be employed for the supervision of -
mining gperation.

viil)  The mining area shall be property fenced to avoid any inadvertent entry of any live stack.

During opencast working, all the prmutmns are to be observed as per Reg. 106 of MMR,
1961 for safety and security.

Disaster Management and Risk Assessment: _

Maximum depth of working has been concentrated 18m (average) from the ground level & height of

beug! hes will be kept 6m there is no problem of ground water/ surface water. No causes of disaster
Bien apprehended during mining activity. but possibility of disaster can not be ruled out.

ount as per mines Act, 1952,

%all the statutory precautions shall be undertaken int

Pﬂ.ﬂq}l ﬁﬁ'.“ 41"

_.————-—'—"'-.r
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Disaster Management plan is o comprehensive and structured system for ensuring the prevention of
tisks / disusters mvolved, The principles used to priorities work are as follows.

i).

ifi).

iv).

‘Solid waste generation, their disposal and rehabilitation.

Priority must be given 1o human safery and health, where it is seriously threatened.
Acuie problems must be addressed hefore long-term problems.

Measures affecting a large population must be given priority over measures benefiting a
smaller mamber of people.

A major emergency in a mine is one that may canse sercus injury or loss of life to the
workers engaged in the mining and allied operations. Therefore the first action under the
disaster management is the identification of risks involved and their priorities. From this risk
assessmenl the identified hazards are as below:

Use of explosives and the blasting operation, inducing vibrations due to blasting.
Slope Failures in open pit.

Proper training on the use of equipments.
Development of green barrier to contain air and noise pellution.

Each parameter is discussed below:

Use of explosive and the blasting operation:

The firm has a magazine. Dirking and blasting will be undertaken p
will be used for blasting.

Slope failures:

The miming is proposed from top level and gradually advante towards lower levels, Hutght
of benches will be kept 6.0m. In that case chances of slope failures will be negligible.
However considéring for steeper slopes slope fiiilure studies will be undertaken in future.

Solid waste generation, their disposal and rehabilitation:

Soil shall be generated during course of mining & stacked separately. No waste shall be
generated therefore no proposal hag been given for its disposal & mnnugument

Proper training on the use of equipments:

Machineries will be employed in the mipe. Vocational training programme will be organize
in every week to train the workers about mine workings & operating the machines.
Development of Green bele:

The green belt developmen! programme will help in:

Prevention of dust (leaves acling as a sink) and screening noise.
Maintaining ecological balance.
Increasing as the tic value. Plantation will be under taken towards the north west slope of the,

G
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Care and Maintenance during Temporary Discontinuance:

Al the time of temporary discontinuance of mine, notice the office of Directorate General of Mine
Salety as well to District administration. All precautionary steps shall be taken into aceoum in
respect of care & maintenance.

Economic Repercussions of Closure of mine and manpower retrenchments:

About 70 Jocal residents were employed in the mine. The present occupation is mostly forming,
There is not going 1o be affected due to their employment in the mine. They can change over to their
present jobs afler cessation of the mifing operation.

As per industrial & disputes (Amendments) Act 1976 & also based on fafther amendments in the
year 1984, the following issued are to be considered while closure of any establishmaent, The
provisions of this act are applicable to all industrial establishments employing 100 or more
workmen, Therefore the same will be applicable to the mine when more than 100 person are
employed.

Total numbers of persons employed in the mine shall be 109, therefore no retrenchment!
compensalion is envisaged.

Mot applicable

Mining is not going 1o effect.

Mine site does not process facilities & infrastructure (i.¢. power, water supply\ef Vi At
of society. Besides it mine site is not a centre for community development.
repercussions on the expectations of society are out of question.

The rcpmsnimnﬁu. due to mine closure is that employees may became. unemployed, However
there basic occupation will not effect due to mining & hence the question of repercussion not
expected at this stage. '
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6.0.  Time Scheduling for abandonment:

The year wise schedule of completion of retaining walls &rp}nnmtian ts given helow;

Year
Activities 1~ ™ (] @ | o
I) Toe wall at the base of durpynrd (mer) | g | Nl | Nil | Nil | NIl
ii) Plantation { No. of saplings ) 10 10 10 10 10
Amount to be spent for the implementation of above proposals is each year is given below:
o4 Year -_{ Total amount
Activities A " qud 3 g™ g in Rs.
1) Toe wall at the base | Nil | Nil | Nil | Nil | Nil Nil
of dvmpyard
(@Rs50/mir),
il} Plantation :
(@ Rs. 45/ sampling) 10 10 1010 10 2250
Total

7.0 Abandonment Cost:

the schems of mining during next five years is-as below:

Year Total &

Activities 0 T R 0 e mRs. | mRs
i) Toe wall ar the base of | Nil | Nil | Nil | Nif | Nl | S0/mir. N -
dumpyard (o) : 1
] ¥ A !
i) Planwtion:  (No. of | 4 10 10 10 10 50 | 45/sampling | 2250 |

. saplings) .
~ Total
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The financial assurance has been caleulated on the basis of following parameters:

8.0 Financial Assurance:

Area = S
Areaput | Additional cnEaiAbbad i Net aren
SL. on use at | requirement Total fally considered
No. Head startof | during plan daha)| reclatined & for
plan period. rehahilitated calculation
(In Ha) (In Ha.) (In ha.) (In ha.)
1._| Area under mining 0.432 0.351 | 0.783 : 0.783
2. | Storage for top soil el i - - A -
3. | Overburden/ dump . : ; «
4. | Mineral storage - = - 5 -
5. | Infrastructure '
(Workshop, : A & 3
administrative building
ete.) :
6. | Roads 0.001 - 0,001 . 0.001
7. | Railways - - - - -
8. | Green Belt " - - ]
9. | Tuiling pond - - =
10. | Efftuent -
Treatment ; - - =
Plant ! :
11, | Mineral Separation - s =
Plant :
12. | Township area . - -
13. | Others to specify T = = i ez
(retaining wall) etc. : :
E Grand Total 0.784

Aren to be considered for financial assurance 0.784ba. (1.936 Acre)
Financial assurance i@ Rs.25, Q00/- pr.'r acre.
1.936Acre X 25,000 =  Rs. 48400/-
However Rule 34 (6) & (7) of amended UP Minor Mineral (Concession) Rule 1963, the minimum
amount of the bank guarantee shall be 2.0 Lac. The lessee shall submit bank guarantee to District

-—

]

-

~ — — - .~ — o~ —

9.0

Magistrate Banda and a copy of same shall be submitted to

Certificate:

Given separately & enclosed.

Plan & Sections:

All the plans are enclosed.
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CERTIFICATE OF RECOGNITION AS QUALIFIED PERSON

(U hcder Rl 38w V0 1* Maow Kfeectnls Clioneeaske Ridey 150)

DR ARDUL RAFIMAN S's SHRI MOHAMMED KIHALID

House No-A-L73, PR, Wall Dadnar Apartment, Indirs Nogar, Sitapur Road, Eucknow.

whse photograph and signatare is offixed bereln below, having given satisfaciary evidmee of his qualification
& ¢ as pequired in mle<34 is heré by RECOGNISED a8 o qunlificd person lo prepare: Mining Plan

Xperiéhics as
unider Rale 34 ol ihe 1.7, Minor Mineral Concession Rules-1960.
(8 His regisaration number is ROQPMUIPDGM /Mo, .OQ&..Mur...&“J B
2, This recogition 15 vatid Tor a period of 05 years from 26-T1-Z01H fo Z5-11-2083,

3. His office address is Hoose No-A-B3, PR, Wall Badar Apariment, Iradat Magar, Siapur
Road, Lucknow,

4, His mail 1D shakebrahmans I(@gmail.com.
5 Contacl No. 8765588495, 7380946651,

This centificate will fiable to be withdrawn/eancelled in the event of famiitihk th
in the Mhmg Plan or producing the wrong documents, ",

2 This contficete shall be valldomiy. ix pocparaiios of miaiag phan of the sves WISl
Urtar Pradesh and not for any other purposes. ' |

Specimen Sipnatare of ROP

Place: Lucknow
Date: 26 1/- 20/8

(Dr. l&glnn Jacob)
~ Director

¥ ] ; 5 ____,  Scanned by CamScanner
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SR IiTge (gusT, g, diesy) e
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1, No underground working shall be made. _ .
2, Employment of work persons in the mine shall not exceed 75 in all.

3. Work in the mines shall be done during day light hours anly.

4. No deep hole blssting shall be carried out in the mine.

5.No Heavy Earth Moving Machinery shall be used in mine Withow
Ffire Caneeea Lasrenlesiandams ooy nPemissionExemplio S E madC oesponoaence T
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Etmad : .
. Work in the mines shall be supervised by you & the same shall remain suspended during your i
from the minc on account of leave or othcrwise. e

7. A Minung Mate shall exercise personal supervision of operations connected with mining. &

8. No blasting shall be carried out in the mine cxcept by a blaster duly appointed by the owner for the
purpose as required by the provisions of Regulation 160 of the Metalliferous Mines Regulations, 1961,

9. This authorization shall be deemed to have revoked, if any of the condition subject W which this
authorization has been granted, is violated or not complied with, .

10. The above authorization may be amended or withdrawn al any time if considercd necessary in the

interest of safety.

11, This suthorization is being issted without prejudice to any other provisions of the law which may be or
may become applicable at any time.

12. Your special attention is drawn towards precautions as stipulated under Regulation 164(1), (1A) &
{1B) of the Metalliferous Mines Regulation, 1961 for strict compliance.

I 3. This authorization shall be deemed to have revoked, if at any time your Mine Foreman Certificate No.
FRE/5322, dated 20.03.2023 is found invalid / false.

215 P

‘our Faithfully

[SHYAM SUNDAR PRASAD (DIRECTOR - VARANASI REGION)
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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324124 813 PM Email

WITET AR
Gowvt. of India
wrag [Fel ity oF arerei
Ninistry of Labour & Employment
TUTAE FLRBIT Feeq el errsrey
Directorate-General of Mines Salfety

0O: 30251238|NZ|Varanasi Region|Perm[2024{263732 Varanasi, Date: 23/03/202

U,
= g R
FRIORH! &, FRTurt|

T H,

2l Tt g, g- off < g
Aifere — o Rrafgor & e,

(Ho Fo- 2450, GUS HEHT - 06, &o- 02.00 §o)
fFrart: go Brogmell, FaE s,

dedia gd forer- dier (SwR uew) 210001

fd99: Permission under Reg.106(2)(b) of the Metalliferous Mines Regulations, 1961, for deployment of
Heavy Earth Moving Machineries (HEMM) without deep hole drilling & blasting at Jarar Granite
(Khanda, Gitti & Boulder) Mine (Gata No. 2450, Khand No. 06, Area- 2,00 Hect.) of M/s Shivarpan

Trading company, Pro, Shri Lavlesh Singh.

Heledg,

Please refer to your online application ID: 263732 dated 06.03.2024 on the above subject, enclosing therewith
Surface Plan No. SBR/MS/SUR/T28A/2023 date of Survey 26.08.2023 and Director of Geology & Mining,
Gﬂ\ft. uf UP’S letter Nr.} 953/MP/16 dated 04.09.2019 approving Mining Plan under UP Minor Minerals

sidered in light of information furnished by you in your application and accompanying
owers conferred on the Chief Inspector of Mines (also designated as Director-General of

AT o Iin'PammisslonExamplion Relaxation/PEREmalCorrespendencalinbox fg=zPriivFIoBonbxME%ZbRuAng % 2d%3d 113

=
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324/24, 6:13 PM Zen
Mines Safety) under Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961, and by virtue of the
authorization granted 10 me by the Chief Inspector of Mines (also designated as Director-General of Mines
Safety) under Section 6(1) of Mines Act, 1952, | hereby permit you for deployment of Heavy Earth Moving
Machineries (HEMM) without deep hole drilling & blasting at Jarar Granite (Khanda, Gitti & Boulder) Mine
(Gata No. 2450, Khand No. 06, Arca- 2.00 llect.) of M/s Shivarpan Trading company, Pro. Shri Lavlesh Singh in
the area bounded by points B, C, D, E, 4, 3, 2, 1 & B as shown on the enclosed Surface Plan No.,
SBR/MS/SUR/T28A/2023 date of Survey 26.08.2023, subject to the following conditions strictly being complied

with:

1. GENERAL

1.1  Except where otherwise provided for in this relaxation/permission, all relevant provisions of the
Metalliferous Mines Regulations, 1961, relating to opencast workings, explosives & shot firing and use of
machinery shall be strictly complied with.

1.2. No deep hole drilling and blasting shall be conducted in the mine without obtaining separate permission
for the purpose under Reg. 106(2)(b) of the Metalliferous Mines Regulations, 1961.

1.3 {(a) No blasting shall be conducted in the mine within the danger zone of 300m from any permanent
building or structure not belonging to the owner without obtaining permission under Reg.164 (1A) (C) &
(1B)(a) of the Mectalliferous Mines Regulations, 1961, cxcept with the aggregate maximum charge in all the
holes fired at one time not exceeding two kilograms or with the maximum charge of two kilograms in each hole
if the blasting is done with delay detonators or other means and there is delay of at least half a second between
the successive shots fired. Provided that if the shortest distance from the place of firing to any part of such
structures is less then 100 m, irrespective of the amount of the charge, no blasting shall be done except with a
permission obtained from this Directorate for the purpose. To ensure adherence to above restrictions, the shot
holes of diameter more than that compatible for the explosive cartridges of 32mm diameter shall not be

used.

(b) No blasting shall be conducted using SME/SMS/ANFO explosive without having valid permission obtained
under Regulation 155(1) & 162(5) of Metalliferous Mines Regulations, 1961.

() The total explosive charge used in the mine per day shall not exceed 100kg.

1.4 No blasting in the mine shall be carried out within 300m of public/village roads till such time the blasting
incharge has ensured that no persons/vehicles passes on such roads during the time of blasting. For the purpose,
drop barrier shall be provide on both side of such road at a distance of 300m from the place of firing of shots in
the proposed limit of quarry and during blasting, guard shall be posted on the barrier and persons/vehicles shall
not be allowed fo pass on the said road during blasting and till the time all clear after blasting is obtained.

1.5 Blasting shall be conducted only afler ensuring that persons including blaster within 500m radial distance
from place of firing of shot holes have taken proper shelter. The persons/employees of the nearby mines,
crushers, dwelling, and structures arc belonging or not belonging to owner lying within 500m radial distance
shall also been withdrawn outside danger zone or removed to proper blasting shelter.

1.6 The owner shall indemnify occupants/owners of the houses/ dwellings/buildings or other structures of public
authority concerncd, if any, against the dangers to those properties or injury to them or other persons arising out
of operatigns conducted under this permission.

shjll be made or extended within 45 m of any building/structure of permanent nature not
the mine withoul permission in writing from this Directorate under Regulation 109 of the

— . e ———
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Metalliferous Mines Regulations, 1961

1.9 No working shall be made in any spot lying within horizontal distance of 15 m form either bank of the Canal
or any stream, nallah, etc without obtaining permission in writing form this Dircctorate under Regulation 127 of
the Metallifcrous Mines Regulations,1961. Adequate protection against inrush of Nallah water in the mine shall
be provided and maintained.

1.10 During heavy rain, the Manager or senior most mine official present in the mine, shall go round the surface
area of the mine to check vulnerable point and effectiveness of the safety measures. Standing orders for
withdrawn of persons from the mine in case of apprehended danger should be framed and enforced.

.11 Garland drains of adequate size shall be provided on the surface on the periphery of the opencast workings
to divert rain water from flowing into the mine.

1.12 Travelling roads for manual work persons separate from the haul roads shall be provided in the mine.

1.13 This Directorate shall be informed as soon as the mining operalions are commenced in accordance this
condition governing and intimation about temporary discontinuance or completion of mining operations shall
and be sent promptly and in any case not later than one month thereof.

2.0 OPENCAST WORKINGS:
2.1 Height and Width of Benches

2.1.1 The height of benches in Alluvium shall not be more than 3.0m and that in overburden, ore body or other
rock formation shall not be more than the digging height of the machine used for digging, excavation or removal
or 6.0 m whichever is less.

2.1.2 The quarrying operation shall be conducted from top downwards only and no men & machines shall be
deployed at the bottom of high bench if any.

2.1.3 Width of any bench shall not be less than (i) the width of the widest machine plying on the bench plus
2.0 metres, or (ii) three times the width of the largest truck/tipper plus 5.0 metres if trucks/tippers ply on
the bench, or (iii) the height of the bench, whichever is more.

2.1.4 The slope of the benches formed to work the mine shall not exceed 60 from horizontal,

2.1.5 When persons are employed within 10 m of the working face, adequate precautions shall be taken to
ensure their safety by dressing the sides of the bench.

2.1.6 Plying of HEMM or tipping trucks on the same bench where men are to work, travel or rest shall be
avoided.

2.1.7 Travelling roads for manual work persons separate from the haul roads shall be provided in the mine.
2,2 ROADS FOR TRUCKS AND DUMPERS AND FOR OTHER VEHICLES

2.2.1 All haul roads for trucks/dumpers/mobile machinery shall be maintained in good condition.

2.2.2 Wherever practicable, all haul roads for trucks/dumpers/tippers shall be arranged to provide one-way
traffic.
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2.2.4 Definite turm-outs, crossing points, and waiting points shall be designated and demarcated by proper sign
boards for the guidance of drivers.

22.5 All comers and bends in haul roads for HEMM/trucks/lippers shall be so designed, made and kept
maintained that the operators and drivers of vehicles plying on the road have clear view along the road, for a
distance of not less than three times the braking distance of largest HEMM when plying at the rated speed, as

fixed by the manager.

2.2.6 Where visibility for a distance as above cannot be ensured, separate lanes shall be provided at all corers
and bends in haul roads of widths not less than “2 times the width of the largest vehicle plus 3.0m” plying on
that road. The lanes shall be separated by a strong divider for up and down traffic.

2.2.7 No haul road for HEMM/dumpers/trucks/ tippers shall have a gradient steeper than 1 in 16 at any place
and gradient of ramps over a distance of 10m shall not be steeper than 1 in 10.

2.2.8 Where any part of the road exists above the level of the swrounding area, a strong parapet wall or
embankment, not less than 1.0m wide at the top with sides sloping on either side, and of height not less than
the diameter of the tyre of the largest truck/tipper plying on it, shall be provided and kept maintained to
prevent any out of control vehicle getting off the road and rolling down.

2.29 Warmning notices and road signs shall be posted along the haul roads at appropriate places like crossings,
curves etc. for guidance of drivers of trucks/tippers. At every curve, a parapet wall or vertical posts shall be
provided to help the drivers to keep the trucks/tippers on the track.

2.3 SPOIL BANKS/ OVERBURDEN DUMPS & FENCING AROUND OC WORKINGS

2.3.1(a) Spoils, overburden or debris shall be deposited at places belonging to the mine and duly approved by the
manager in wriling.

(b) Spoils, overburden shall not be deposited, beneath transmission, telephone or power lines or within 45m of
any other public structure like roads, railways, etc.

(c) The slope of a spoil bank face shall be determined by natural angle of repose of the material being deposited,
but shall in no case exceed 37.5 degrees from the horizontal. The spoil bank face shall not be retained by
artificial means at an angle in excess of its natural angle of repose.

2.3.2(a)The spoil, overburden or debris shall not be deposited within 45m of railway line, public road, other
public works or other structures of permanent nature, not belonging to management.

(b) A suitable fence shall be erected between any railway line/road/buildings/structures not belonging to the
management, and the toc of every aclive spoil bank so as to prevent un-authorised persons from approaching the
spoil bank.

23.3 No persons shall, or shall be permitted to approach the toe of an active spoil bank where he may be
endangered from material rolling down the face. Suitable warning signs at conspicuous places shall also be

displayed.

2.3.4 The periphery around the limits of opencast workings, and edges of benches of the opencast workings shall
be kept fenced in accordance with DGMS Circular No 11 of 1959,

sing the qualifications prescribed under Regulation 34 of the Metalliferous Mines
e appointed as the manager of the mine to look after HEMMs operation.
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(b) This permission shall stand revoked as soon as the qualificd manager ceases to work in the mine,
Deployment of Heavy Earth Moving Machineries (HEMM) shall be suspended in absence of the manager with
aforesaid qualification.

(c) The manager shall not be appeinted in any other mine in any capacity whatsoever.

3.2 Adequate number of supervisors including duly qualified mine foremen and mining mates shall be appointed
to assist the manager. The Manager, mine foremen, and mining mate(s) shall be responsible to see that all work
in the mine is carried on in strict compliance of the Mines Act, rules, regulations and the orders made there-
under. They shall also supervise transport and loading operations being done by the contractor(s), if any.

3.3 The aggregate horse power of the machinery used in such opencast workings of the mine shall not exceed
500. As per the approved Mining Plan of this mine, number of excavators to be required in this mine is 1 (one).
Hence, not more than one excavator with total horse power not exceeding 200 and equipment attached
there to shall be deployed in the mine.

3.4 The Manager and the Mine Foremen appointed if any shall in particular —

4. make frequent inspections of the arcas placed under his charge, check any unsafe conditions/practices in
operations being conducted, and shall ensure that all operations are conducted in a safe and efficient manner,

b. not allow any person to work or allow any HEMM to be deployed above or under any overhanging edges or
places where there is indication of impending slide, until such danger has been removed,

c. ensure that every person engaged in dressing operations on benches or required to work at height is provided
with, and he uses safety belt of a type approved by the Chief Inspector of Mines,

d. ensure that all loose material is removed from high wall(s) before drillers are engaged on the lower bench,

e, ensure that parapet walls/berms/embankments along the haul roads and dump/stock-pile edges are properly
maintained, _
f. frame a “Code of Traffic Rules & Procedures” for movement of HEMM, and of “Code of Practice™ for

prevention of injuries to persons engaged at loading and unloading points, in tipping operations on stock piles,
dumping of overburden in dump vyards, etc., and ensure strict compliance and adherence of the same by all.

g.cnsurc compliance of stipulations of conditions governing grant of this permission and other provisions of the
Regulations, Rules, bye-laws, orders, and circulars issued from time to time, as maybe applicable.

3.5 HEMM/equipments deployed in the mine, including ones deployed through contractual agencics, if any, shall
be placed under the charge of an engineer to ensure their adequate inspection, examination, and maintenance in a
safe working order.

3.6 The engineer/competent person(s) appointed shall —

a. inspect & examine all machines and equipments and satisfy himself that they are in sound and safe working
order.

b. not allow any machine, equipment to be used, if it is found defective.

c. ensure that every machine/equipment is used in a safe and efficient manner

d. ensure that cach operation/activity*Cenggrning repair, maintcnance and operation of machinery/equipment is
carried on in a safe and effifient menner; . ™
lllf/.-" ..I-:: —— & :
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3.7 The manager shall issue a copy of regulations, rules, bye-laws and orders made there-under and a code
specifying duties and responsibilitics to all mine-officials, i.c., to Foremen, Mining Maltes, Engineer(s),
Supervisors, Technicians, Fitters, Mechanics, Machine Operators, helpers, loading supervisors etc., which affect
him, in a language understood by them.

3.8 It shall be the responsibility of the Manager, Foremen, Mining Mates, Engineer(s), and Supervisors to ensure
that all persons working in the mine, and those working on machines/equipments eic. work as per the code and
all pachines and equipments etc. are installed, operated and maintained in safe working condition.

4.0. EXAMINATION, REPAIR & MAINTENANCE OF MACHINES

4.1(a) A code of practice for inspection, examination and repair of all machines and equipment shall be drawn up
by the Engineer in consultation with thc Manager and implemented, The code of instructions fumished by the
manufacturers in the matter of maintenance of various machinery and preventive mainlenance schedules for each
type of machinery and vehicle shall be strictly followed.

(b) Every HEMM and drill shall be thoroughly examined by an engineer or a competent person at the
commencement of every shift and shall be maintained in good and safe working condition. The engineer or

mechanic or foreman or other authorized competent persons shall personally inspect and test every machine
&vehicle paying special attention to the following details -

i. that the brakes and horn or other warning devices are in working order,

ii. that the lighting fixtures are in proper working order, if the machine is required to work beyond day-light
hours.

iii. In case of trucks/tippers, special attention shall be paid to safe working order of brakes, steering system, horn,
audio-visual reversing alarm, rear view mirrors, head & tail lights, side indicator lamps, hazard lights, and other
safety devices prescribed by the manufacturer and circulars issued by DGMS.

iv. He shall not permit the vehicle or machine to be taken out for work nor shall he drive the vehicle unless he is
satisfied that it is mechanically sound and in efficient working order.

(¢) A record of examination and maintenance carried out in accordance with the above shall be maintained in
a bound paged register, which shall be signed by the competent person or engineer.

4.2(a) Every machine shall be allocated at least one day in every week for its maintenance, when it shall be

thoroughly examined & inspected by a competent person or an engineer, who shall satisfy himself that it is
mechanically sound and is in safe and efficient working order, before it is allowed to be re-deployed.

(b) A rcport of every maintenance made under clausc (a) shall be recorded in a bound paged book kept for the
purpose, and shall be signed and dated by competent person making the inspection and countersigned by the
Engincer.

4.3(a) If the engineer or competent person making an inspection notices any defect in any machinery, the said
machinery shall not be used until the defect has been remedied.

(b) Any defect in any machinery, reported by its operator, shall be promptly attended to.

4.4 Any machinery found to be in an unsafe operating condition shall be tagged at the operator's position; “Out
of Service, Do ngt Lze” and its use shall be prohibited until the unsafe condition has been corrected.

_f
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4.6 {a) Except for testing, trial or adjustment, which must necessarily be done while the machine is in motion,
every machine shall be shut down, and positive means taken lo prevent its operation, before any repair,
maintenance or lubrication is undertaken on it.

(b) Any machinery, equipment or part thereof which is suspended or held apart by use of slings, hoists, or jacks
shall be substantially blocked or cribbed, before men are permitied to work underneath or between the same,

5.0 DRILLING OF HOLES FOR BLASTING

5.1 All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief
Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in operation during
drilling operations and it shall be maintained in efficient working order. No dry drilling operation shall be
carried on.

5.2 All moving parts of the drill shall be adequately guarded and it shall be ensured that such guards remain in
place before the machine is put in operation.

5.3 Every drill shall be placed under the charge of a competent person for its operation, duly authorised in
writing by the manager, herein called the 'Operator’.

54 At the beginning of his shift, the drill operator shall examine the drilling equipment and satisfy himself that-
(a) all hose connections are in order; and,

(b) the drill is in safe working condition and all safety devices are in place and functional

(c) persons keep clear of the drill and drill stem while the drill is in motion;

(d) persons do not work under suspended tools when tools are removed from the holes,

(c) all finished drill holes arc properly plugged so as avoid possible injury to any one accidentally stepping onto
the hole.

5.5 The area where drilling is to be done shall be thoroughly cleaned of loose rocks and debris and position of
every hole to be drilled shall be distinctly marked by the shot-firer/blasting officer, so as to be readily seen by the
drillers.

5.6 No drilling shall be commenced in an area where blast-holes have been fired, until the blaster has made a
thorough examination of all places, including remaining butts of old deep holes, for unexploded charges that the
drill rod may strike.

5.7 No drill rod or pick shall be inserted in butts of old holes even if an examination under clause 5.6 has failed
to reveal presence of explosives.

5.8 Drilling and charging of holes shall not be carried out in the same area at the same time,

5.9 Drilling operations shall not be carried on simultaneously on two benches, at places directly one above the
other.

6.0° DESIGN, OPERATION AND MAINTENANCE OF SHOVELS/ PAYLOADERS/ DOZERS

6.1 Every shov r/dozer shall be provided with all function cut-off switch, efficient waming devices,
pmﬂsmns lic cylinders, front and rear lights, effective brakes, and seat belt of a type
pres::n operator’s scat
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6.2 To minimize fire hazard, every shovel/pay-loader/dozer shall be equipped with fire resistant hydraulic hoses
and [ire-resistant sleeves/conduits housing cables/wires, turbo-charger guard, vent valve on top of hydraulic
tanks, and a baffle plate between hot zone and cold zone.

6.3 Every shovel/pay-loader/dozer shall be so designed as to afford the operator clear and uninterrupted vision
all around and shall be provided with retracting ladder, and suitable portable fire extinguishers, -

6.4 The operator’s cabin of the HEMM shall be well designed and substantially built so as to ensure adequate
protection to the operator against heat, dust, noise etc. and at the same time provided adequate safety to the
operator in the event of roll-over or overturning of HEMM.

6.5 Every shovel, pay-loader, and dozer shall be placed under the charge of a competent person for its
operation, duly authorised in writing by the manager, herein called the 'Operator’.

6.6(a) The Operator shall not take out the machine for work nor shall he work the machine, unless he is satisfied
of its safe working order.

(b) The operator shall keep the cab window clean so as to ensure clear vision at all times.
{¢) The operator shall not operate the machine when persons in proximity may be endangered.

(d) The operator shall not swing the bucket over-passing the trucks/tippers when they are being loaded. He
shall swing the bucket over the body of the truck/tippers whilst loading and not over the cab, unless the cab is
protected by a substantially strong cover.

6.7  The walkways in or about the cab of any shovel, excavator, and pay-loader shall be kept free of loose
tools, grease containers or other materials that might fall or give rise to tripping hazard.

6.8 Before leaving the machine, the operator shall lower the bucket to the ground.

6.9 No person other than the operator or his helper so authorised in writing by the manager, shall ride on a
shovel, pay-loader, or dozer during its normal operation. The operator shall not allow any unauthorised person
to ride on the machine.

6.10 No person shall be permitted to ride in the bucket of a shovel or a pay-loader.
6.11 When not in use, the shovel, pay-loader, dozer shall be moved to and stood on stable ground.

6.12 When being operated in soft or unstable ground, ¢very shovel shall be supported on mats, heavy planks or
poles as to distribute the load of the machine over larger area and prevent its toppling.

6.13 If more than one excavator/shovel/ pay-loader is in use in any area, cither on the same bench or on
different benches, the machines shall be so spaced that there is not less than 30m distance from the swing range

of the boom of other excavator/shovel/pay-loader, there is adequate space for safe operation of each of the
equipment, and there is no danger from flying or falling pieces of stones from one machine to the other.

7.0 DESIGN, OPERATION & MAINTENANCE OF TRUCKS & TIPPERS
7.1 Every truck/tipper shall be provided with following safety features:

@) cfﬁ;&eﬁfﬁir‘s}fc byjce brake, and a parking brake,
/ .{k '.ff‘ — - '
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(c) an efficicnt speed retarder or an exhaust brake to keep in check the speed of the vehicle during its down-
gradient travel,

(d) proper seat equipped with scat belts of a type preseribed by the manufacturer for driver, and separate seat(s),
also duly equipped with seat belts, for person(s) other than operator/driver, if such person(s) authorised to ride in

the truck/tipper,

(e) a substantially sirong cabin guard extension over the driver's/operator’s cabin,

(f) alarm or an indicator to warn the operator that the truck/tipper/dumper body is still in lifled position

(g) rear view mirrors of adequate size on either side of the vehicle,

(h) blind-spot mirrors to enable the operator to have clear visibility of blind area in and around the truck/tipper,

(i) automatically operated audio-visual alarm of an approved type which gets swiiched on no sooner the gear
lever is shifted in “reverse” position;
() efficient horn & side indicator lights;

(k) efficient head-lights & tail lights, if the truck/tipper/dumper/equipment is required to work beyond day-light
hours,

(1) blinking type of hazard warning lights on all sides of the truck/tipper which, irrespective of engine’s running
can be switched on in case the truck/tipper down or is stopped/stationed/ parked on haul road or in operational
area of other trucks/tippers,

(m) retro reflective reflectors on all sides,

(n) speed limiting device to restrict the speed of the tipper/truck 1o maximum as fixed by the manager,

(o) propeller shaft guard,

(p) fire resistant hydraulic hoses in hot zones and fire-resistant sleeves/conduits housing electrical cables/wires,

(q) mechanical steering locking to prevent untoward movement of steering wheel and tyre for safety of persons
attending the dumper/tipper/truck whilst its engine is running,

(r) mechanical type anti-collision device, such as tail-gate protection, bumper extension, etc., to protect operator
from head on and head to tail collision,

7.2 The audio-visual alarm provided on trucks/tippers shall be of such intensity which is not less than 5dB(A)
above the surrounding noise level.

7.3 Every truck/tipper shall be operated by a competent person authorized in writing by the manager hercin
called the 'operator/driver',

7.4 No person other than the driver or the manager or any person authorised in writing by the manager shall
ride on a truck/tipper,

7.5(a) Before-eomnmaaging work, the driver shall personally check the truck/Aipper for oil(s), fuel & waler levels,
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(ii) that proper seat and seat belt is provided on driver's/operator’s seat

(iii) that all safely features and warning devices are in working order;
(iv) that rear view mirrors are provided;
(v) thatall lights are in working order, if the vehicle is required to work after day-light hours.

(b)  The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unless he is
satisfied that it is mechanically sound and in efficient working order.

(c) e shall wear the seat belt before starting the vehicle and shall also ensure that other person(s), if so
authorised to ride the vehicle, are properly seated and also wear safety belts.

(d)  The driver shall keep the cab window clean so as to ensure clear vision at all limes.
(e)  The driver shall ensure that parking brake is on, before stopping the engine.

(f)  The driver shall handle the truck/tipper carefully and keep it under control at all times. He shall negotiate
downhill gradients in low gear and apply retard brakes so that minimum of braking is required.

(2) He shall not drive too fast, shall avoid distractions and shall drive defensively. He shall not attempt to
overtake another vehicle unless he can see clearly area enough ahead to be sure that he can pass it safely without
exceeding the speed limit, and that area ahead is free of any road intersection or junction. He shall also sound
audible wamning signal before overtaking and shall not attempt to pass the other vehicle until he has received a
proper audible signal in reply.

(h) When approaching an excavator, the driver of the truck/tipper shall sound the audible warning signal and
shall not attempt to pass the excavator until he has received a proper signal in reply.

(i) The driver shall not operate the truck/tipper in reverse unless he has a clear view of the arca behind the
vehicle. He shall give an audible warning signal before reversing the truck/tipper. As far as possible, loaded
trucks, tippers or dumpers shall not be reversed on gradients.

(i) The driver shall not drive 'nose to tail' particularly behind a vehicle with twin rear wheels from which a stone
piece wedged between the tyres may fly back into the windscreen of his vehicle.

(k) He shall sound audible warning while approaching blind comners or any other points where person may walk
in front unexpectedly.

(I) The driver shall see that the vehicle is not overloaded and that material is not loaded in a manner as to
project horizontally beyond the sides of the vehicle’s body and that any material projecting beyond the front or
rear is indicated by the red flag during day and a red light after day-light hours.

(m) The driver shall not allow any unauthorised person to ride on the vehicle. He shall also not allow more than
the authorised number of persons to ride on the vehicle. He shall not permit any person to ride on the

board/cabin platform of a running truck/tipper.

7.6 Sufficient stop blocks shall be provided at every tipping point and these shall be used on every occasion,
material is dumped.

ey, shall be prominently displayed at relevant places in the opencast workings and on

4.8 When not in use, every truck/tipper shall be moved to and parked at proper parking

e on level ground and away from working area of other mobile equipment. The truck or
grked at a place where it cannot be observed.
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7.9 No person shall, or shall be permitted 1o, work on the chassis of a truck or tipper, with the body in a raised
position unless the truck s/tipper’s body has been securely blocked in position. The hoist mechanism shall not be
depended upon to hold the body of the truck/tipper in a raised position.

7.10 No person other than those authorised shall be permitted to enter or remain in any dumping yard, lm-:ding
and unloading points and turning points.

7.11  In respect of every truck/tipper or class of trucks/tippers, the maximum load to be hauled shall be
determined and notified to operators/drivers by the Manapger. Speed limits at which such loads can be hauled
shall also be determined and fixed by the Manager, depending on the road gradient, direction of movement, road
construction elc., and notices/sign boards specifying the same shall be posted along the haul road at appropriate
places/sections.

8.0 OTHER GENERAL REQUIREMENTS FOR MACHINERY DEPLOYED IN THE MINE

8.1 The stability test of HEMM shall be carried out atleast once in year and after every major overhaul by an

independent agency.

8.2 All cranes, including overhead cranes shall be subjected to proof-load test by an agency having expertise in
this regard once at least every year and record thereof shall be kept maintained.

8.3 Non-destructive testing of the equipment and of the lifting ropes, sheaves/pulleys, etc., shall be done by an
agency having expertise in this regard once at least every year, and record thereof shall be kept maintained.

8.4 All apparatus used as or forming part of the equipment, like pressure vessels, air receivers, etc., shall be
subjected to hydraulic test and NDT at intervals nol exceeding three years. Such tests shall be done by an
agency having expertise in this regard, and record thereof shall be kept maintained.

8.5 While inflating tyres, suitable protective cages shall be used. Tyres shall in no case be inflated by sitting
cither in the front of it or on top of the same. The locking ring of every tyre shall be periodically examined and
shall also be examined on every instance the tyre is inflated. A record of such examination shall be kept

maintained in a bound paged book kept for the purpose, duly signed by the person making the inspection and
countersigned by the engineer.

9.0 TESTING OF BRAKES

9.1 Brakes of every truck, tipper and any other wheeled trackless machine shall be tested atleast once in two
weeks, in a manner as indicated below:

(a) SERVICE BRAKE TEST: The brake shall be tested as specified by the manufacturer of the vehicle oron a
specified gradient and speed when the vehicle is fully loaded. The wehicle should stop within a distance
as specified by the OEM when the brake is applied, which shall be obtained from the manufacturer of the
vehicle.

(b) PARKING BRAKE TEST: The parking brake shall be capable to hold the vehicle for a period of at least
ten minutes when it is fully loaded and placed at the maximum gradient of roadway on which it is permitted to

ply.
92 A record of every such test carried on every dumper/truck/tipper/other mobile HEMM shall be kept
d pagad book which shall be signed by the person carrying out the tests and shall be

Mg engineer and the manager. In case any defect in braking system is observed in any
equipment/HEMM shall be taken off from operation and record thereof shall be kept

dure and precautionary measures regarding i.e. testing of brakes including service
bfake and steering shall comply the provisions as stipulated in DGMS Technical
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Circular Nos. 36/1972, 03/1981 and 04/2012 i.¢. Service break, Retard brake, parking brake and steering shall be
tested with accelerating the engine to 1400 RPM, 1300 RPM, 1200 RPM and 1000 RPM respectively.

10.0 PROTECTIVE EQUIPMENT

10.1 Every person working in the mine shall be provided with, and shall use, a helmet and protective footwear
of a type approved by the Chief Inspector of Mines.

10.2  Every person permitted to work on height or at any place having inclination of 45 degrees or more, from
where he is likely to slip or overbalance, shall be provided with, and shall use, a full body harness of a type
possessing valid BIS licence and approved by the Chief Inspector of Mines.

11.0 PRECAUTIONS AGAINST DUST

1.1  Adequate arrangements to allay dry dust, by wetting, shall be made on haul roads and benches where
mobile HEMM, trucks and tippers operate.

11.2  All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief
Inspector of Mines, to prevent atmosphere geiting charged with dust, which shall be kept in operation during
drilling operations and it shall be maintained in efficient working order. No dry drilling operation shall be
carried on.

12.0 USE OF ELECTRICAL MACHINES/EQUIPMENT

12.1 No electrically operated machine, equipment or accessory shall be energised, commissioned and used
without prior approval of the competent authority under the relevant provisions of Central Electricity Authority
(Measures Relating to Safety & Electric Supply) Regulations, 2010.

13.00 GENERAL

13.1 Suitable steps shall be taken by all appropriate means to reduce the exposure of workers to any excessive
noise and vibration. Guidelines given in DGMS {Tech.} Circular No.18 of 1975 may be followed.

13.2  Trucks, tippers and other heavy vehicles, not belonging to management shall not be allowed in the mine
premises without a valid pass issued by the competent authority of the mine. Before the pass is issued the minc
engineer/competent person shall check the roadworthiness of such vehicle. In order to check the entry of such
vehicle in the mine premiscs, properly manned check gate shall be provided at the mine entrance where the
record of entry & exit of each vehicle shall be maintained. At the check gate the license of the drivers shall also
be checked for climinating the possibility of unlicensed persons driving the vehicle.

13.3 Contractor’s workers employed in the mine, if any, shall be provided closer and competent supervision.
They shall be provided relevant training and other job related briefings. The drivers of the vehicle belonging to
contractors entering the mine premises shall be explained the salient provisions of “Traffic Rules”.

134 No manual workers shall be employed on any bench and on the next lower bench where HEMM is
deployed. They shall be employed only after withdrawal of HEMM and only at the places where benches
conform to the requirement of Regulation 106(1), 106(4) and 106(5) of the Metalliferous Mines Regulations,
1961,

13.5 Stipulations,of circulars applicable for surface & opencast workings issued and which may be issued by

Mines Safety from time lo time shall be complied with.

tlg permission is subject to the following additional conditions:

qange in the circumstances connected with this permission/ exemption which is likely
afsons employed in the mine or the mine, the mining operations for which this
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permission has been granted shall be stopped forthwith and intimation thereof shall be sent to this Directorate.
The said mining operation shall not be resumed without express and fresh permission in writing from this
Directorate,

142 If at any time any one of the conditions, subject to which this permission/exemption has been granted, is
violated or not complied with, this permission/exemption shall be deemed to have been revoked with immediate
elfect.

143  This permission/exemption may be amended or withdrawn at any time if considered necessary in the
interest of safety and is being issued under Regulation 106 (2) (b) of MMR, 1961, only, withoul prejudice to any
other provisions of law which may be or may become applicable at any time.

144  This Directorate shall be informed as soon as the mining operations are commenced in accordance with
the above permission/exemption. Intimation aboutl completion of the mining operations should also be sent
promptly and in any case not later than one month thereof.

15.0 Unless renewed, this permission/relaxation shall be valid for a period of 5 (five) years from the date of
issue of this letter or validity of lease period whichever is earlier.

‘our Faithfully

[KUMAR RAJIVA KRISHNA (DIRECTOR - VARANASI REGION)
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To,

The Director of Mines Safety,
Varanasi Region, Varanasi

Subject: Inspection by Shri K Jeevan Kumar, Dy. Director of Mines Safety Varanasi Reglon, Varanasi, on 26/02/2024 and
imposition of order under Section 22(3) of the Mines Act, 1952.at Jarar Granite Stone Mine of M/s Shivarpan Trading company,
Mines Owner Shri Laviesh Singh, Gata No.- 2450, Block- 06, Village- larar, PS- Girwan, Dist.- Banda (Uttar Pradesh). and

Reference: - Letter No. 529013/V.R.(N.Z.)/ BN-39/2024/Banda/583, dated 07.03,2024

Respected Sir,

We deeply apologize for any inconvenience or concerns this may have caused. Please rest assured that we are taking this matter very
seriously and are working diligently to rectify the situation as soon as possible. Our team is currently implementing an action plan to
address the violation and prevent any future occurrences. Once the necessary steps have been taken and the issue has been
resolved, we will promptly inform the respected directorate through a formal letter outlining the details of the violation, the actions
taken, and the measures put in place to prevent similar incidents in the future.

We would like to acknowledge the receipt of your letter regarding the above-captioned subject. We have thoroughly reviewed the

viclations that were pointed out and would like to provide you with a point-by-point reply/compliance on the matter: -

Violation

Compliance Status

10

Reg. 106 (2a & 3) of MMR, 1961: The sides of the opencast
were not property benched, sloped and secured to prevent
dangers due to fall of sides. The height of the top bench on
north side was found about 20m, which is more than the
stipulated bench height of 6m.

We are working diligently to rectify the situation as soon as
possible, Once the necessary actions have been taken, we will
promptly inform the respected directorate through a formal
letter.

Reg.106{2)(b) of MMR, 1961: Impressions were observed
that the mine was being worked with use of Heawy Earth
Moving Machineries (excavators and tippers) without
obtaining permission from this Directorate, No HEMM shall
be used in the mine without obtaining permission from this
Directorate.

We would like to inform you that we have obtained the
required permissions from the Directorate under letter no.
30251238/N2/Varanasi Region/Perm/2024/263732 dated
23/03/2024. We assure you that we take compliance with
regulations seriously and will continue to adhere to all
necessary protocols.

3.0

Reg. 111(1) of MMR, 1961: The boundary of the
lease/mine along with No blasting zone was not found
demarcated/fixed on the ground by providing permanent
pillars.

The boundary pillars may get weathered and eroded.

However, we will depute the suitable surveyor to physically
demark the boundary pillars. We will also share the Picture

of the same after completion of work.

4.0

Reg. 164 [18) of MMR, 1961: Hutments and houses not
belenging to the owner of the mine were found existed at
about 125m, 245m, 226m and 141m away from the north-
west, east, south and west boundaries of the mine
respectively within the blasting danger zone of 300m. Solar
panel-apd old mosque were found existed at about 140m

' b& conducted in the mine within danger

fn-any permanent surface structures
i owner without obtaining permission
bA(18](a), except with the limited

We have engaged the services of a professional surveyor,
who has assisted us in accurately demarcating the danger
zone from any structure not belonging to the mine owner.,

Furthermore, we would like to emphasize that we remain
fully committed to complying with all regulations and
guidelines set forth under Regulation 164 of the MMR

1961.




; detonators or other means and that there is a delay 1!‘ 1t7]
least half a second between successive shots fired,
maximum charge of two kilograms can be used in each
hole. Provided that irrespective of the amount of
explosives used, no blasting shall be done at any place in
the mine which is within 50 m any such permanent
surface structures

Submitted the same for your kind perusal and order.

Thank you for your attention to this matter. We remain committed to upholding the highest standards of compliance within our
organization and look forward to your guidance.

Thanking you,
Yours faithfully,

Lavlesh Singh
Mines Owner
larar Granite Stone Mine of M/s Shivarpan Trading company, Dist.- Banda (Uttar Pradesh).
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To,

The Director of Mines Safety,
Varanasi Region, Varanasi

Subject: Violations pointed out by Shri K Jeevan Kumar, Dy. Director of Mines Safety Varanasi Region, Varanasi, during their
inspection on 26/02/2024 at Jarar Granite Stone Mine of M/s Shivarpan Trading company, Mines Owner Shri Lavlesh Singh, Gata

Mo.- 2450, Block- 06, Village- Jarar, PS- Girwan, Dist.- Banda (Uttar Pradesh).
Reference: - Letter Mo, 529013/V.R.(N.Z.)/ BN-39/2024/Banda/582, dated 07.03.2024

Respected 5ir,

We would like to acknowledge the receipt of your letter regarding the above-captioned subject. We have thoroughly reviewed the

violations that were pointed out and would like to provide you with a point-by-point reply/compliance on the matter: -

s
o Violation

Compliance Status

1.0 | Rule 29B of Mines Rules, 1955: The persons employed in
the mine were not undergone initial or periodical medical
examination. i

We wanted to inform you that we have prepared a list of
workmen who require the initial/periodical medical
examination. We are currently in the process of finding a
qualified doctor to complete these examinations.

Kindly provide us with 45 days to ensure that all workmen
undergo the necessary medical examinations. Your
cooperation in this matter is greatly appreciated.

2.0 | Rule 6 of MVTR, 1966: The persons employed in the mine
were not imparted vocational training.

As a small mining firm, we are currently in the process of
arranging vocational training for our workmen. Once we
have identified a suitable centre, we will promptly arrange
for the vocational training of our workmen, Ensuring the
safety and well-being of our employees is a top priority for
us, and we are committed to providing them with the
necessary training to excel in their roles.

Submitted the same for your kind perusal and order,

Thank you for your attention to this matter. We remain committed to upholding the highest standards of compliance within our

organization and look forward to your guidance,
Thanking you,
Yours faithfully,

_ ﬂ{w__%—-—':-__‘

Lavlesh Singh
Mines Owner

I\\\'-\.

Jarar Granite Stone Mine of M/s Shivarpan Trading company, Dist.- Banda (Uttar Pradesh).




